o[ 150 | .

5 CENTRAL ADMINIST ;STRATIVE TRIBUNAL B

- GUWAHATI BENCH S
GUWAHATI-05 | o R

(DESTRUCTION OF RECORD RULES,1990)

INDEX

o, i |
1. Or‘fﬁihjgt; @.@...@.@Zﬁ.g ......... QMII:%Z ............ ../Eo Znoﬂd 5175_‘70?

2. Judgment/ Order dtd.@.ﬁ.[.@.ﬁ/ ,1009 PR, (}LP%-Q-&OM WW"/{

3. Judgment & Order dtd.!.%./ -?/ 2 ‘}' .Received er;n»H c/ Supreme Court

~110
4 W.LBQ/.M.@ ................................. Pg./imwm lé’@ ..........
5, BE/MP. D.B)RIOFE s R A 0 G
6. R. A/C Poreriieniresinnenneensennens e 7 17 YUROn
7. W.S. mAmwgm&mm A t0:.d. Zovrriannn,
8. RejoINder.......ccvvmmmmmmmminnnniiieenreniensennnnnnns 00 37 SO 1o JU
9. Wﬁmmw% im Eﬂ»n&»[&% B o B SR 2T :.
10 Any other Papers ...... e e eriesessatees ) 2/ SOOI {0 ORI
: 11 \Memo oprpearance Teorrsiannnneennieleunisnenniirnieesniniiernerenifersrnssnrnssssisassion .
12, Add1t10na1 Afﬁdav1t ................................................................................ |
a : | 13. Written ATBUIMENES ..oiiniiinninininnneesonriseeeeesssreesssssnnens \ ........ |

.14, Amendement‘ Reply by R’espdndéhts

ooooooooooooooooooooooooooooooooooooooooooooooooooooo

15. Amendrnent Reply ﬁled by the Apphcant

09 00000000000000000000000000000000000800000000

ll-00vcvv'vquo-ivoovnaooovo.oooo;ovvttooc!oltctllvovlitcclotnclcovcco ooooooooooooooooo

r»j . 16. Counter Reply

7 of%e Note ~ 91 |
| | o SECTION OFFICER Gudly
u.olﬁmmzl A oroéw oo — /g/oq/,w{) .
,Qae.u'v\ev/ 3*fofm High Court wep (O
“‘7‘2 —L 4_0 ‘@ /c/

m%§



>[‘

(SEE RULE -4y \‘

CIFLR.L ADMI NISTRAT
. o IVE TR
GUWAHATI BENCH HEUMAL

) GUWAHATI
ORDER SHEET
Original Application No ¢ - g@ /Qb
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Order of th: Tribunei
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| LNy 21.2,2003
© obut ros 6 g ‘ I

Issue notice to show RXEX

| "‘Qg;*;’f-"3~f* _ cause as to why this application
;(iifﬁf_f"if  i "~ {shall not be admitted.
{l e ‘ Also issue notice on the
i jrespondents to show caase as to
/////“ why interim crder as prayed for
Qhkﬁwnt///’// . shall not be granted, returnable
§E//// : by four weeks.
Tn' .the meantime the reaporr

dents are ordered not to make
recovery of SDA already paid to

45V\fvf<&xﬁta§ . the applicant till the returnabkle
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(\/ ~ Qe.A. 30/2003

@(fjﬁézfi{@féﬁﬁ - 2843.2003 List again on 25.4. 2003
VZBN Ge.uw)eg | to enable the respondents to file
L reply. In the meantime, interim order
| o - dated 21,2.2003 shall continue to
| 6perat@»e./
J\kb* \'ZL\Q‘V&_ hm Leant _ ) [ﬁ—/\/p
Thteed, | - | ~ Vice~Chairman
%@ . 25.4,2003 “Put up again on 30.5.2003
%1’1 > to enable the respondents to file _'
_ A reply as prayed by Mr. A.Deb Roy, *“r
SN ’ iéarned Sr. c.G.S‘C.'fdr the respon=
, o . dents. '
(;X'X.L, ﬁmg_\,” " : o : Vice=Chairman
&Y‘?@w 1 mb ,
.- - 30,5.2003 Written statement has been filed
%%%% by the respondents. Put up again. on
C T . 3.6,2003 for admission. Endeavour - °
' E " shall be made to dispose of the same
. at the admission stage
| ' Vice=Chairman
mb -
ST _ . By
o,
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3.6.,2003
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. Present ¢ The Hon'ble Mre. Justice
De.N. Chowdhury, Vice-Chairman.

The issue relates to payment.
of Special Duty Allowance (SDA). The
applicants are 25 in number who were
working group 'C*' and 'D' cadre in the
Canteen Store Department, Missamari
save and except applicant No.9 who was
posted at Port Blair Canteen Store
Department at the time of f£iling this

application.
Considering the nature of the
cause of action and relief sought for,
the applicants were allowed to espouse
their cause in a single application
under Rule 4(5)(a) of the Central
Administrative Tribunal (Procedure)
Rules, 1985, o
According to the applicants,
they were paid SDA in terms of memoran-
dum dated 14.12.1983, 1.12.1923 and
22,7.1998 and the same was sought to be
stopped whereupon the appliecants moved
this Tribunal by the 0.A. )

The respondents submitted
written statement and contended that in
view of the decision rendered by the
Supreme Court in S. Vijaya Kumar and
Ors. and like cases the Ministry of |
Fiance issued appropriate direction
for taking appropriate measure in regarda
payment of SDA vide communication dated
29.5.2002. According to the respondents
SDA is admissible only to civilian
employees posted from the outside
region and not others. The decision of

l

the Supreme Court in U.0.I. & Ors. Vs.
Sh. 8. Vijava Kumar & Ors. has clarified
the same. It was also mentioned that SDA
would not be payable merely because of

a clause in the appointment order
relating to All India Transfer Liabilitya

I have heard Mr. M. Chanda,
learned counsel for the applicant and

Contd/-



3.6.2003 also Mr. A. Deb Rby. leatned ar.
T ML T CeGeSeCse for the respondents at
length.

y .o I In view of fhe‘deéision
s o . rendered by the Courts, the matter
- o . of payment of SDA is no longer
_ unresolved. Normally, SDA is admiss
PN FLE L , i LN ible to the employees posted at
N e North-eastern region from the out-
Ca . . side region. As a matter of fact,
' the same was clarified by the
Cabinet Secretariat (E.A. Section)
vide Cab. Sectt. UO. No, 20/12/99=~
EA-1-~1799 dated 2.5.2000. There is
no dispute that the those otficers
who belong to Ne.E. Region, subsequel
ntly posted from the outside region
have aommon All India Seniority and
All India Transfer Liability are |
eligible for the SDA. As per memo=-
randum mentioned above the applican-

Y

: - - ts are also eligible for the SDA.
(4$ onde- . ke
Cepf 7 s The applicants were either posted
}\aq'éﬂbahgﬁljggﬁp : North East.on public interest or
37fP°L fv,a5074¥&}' : ‘ transferred out from North East and

posted out who were subsequently .
reposted in N.E. Region. The above
. . communication clarified and resolved

& N A, the issues in favour of these
’ applicantse. In the circumstances,
'3 .8%- 3;31 . X it would not be appropriate to deny
b:ﬂ?{gg‘%lo« ;24;¥2_/%9 the claim of the applicants.
“A‘Zf@"“ PO, Iy q c\,g%c,e}— Accordingly, the application
1S, e oS Aj_tiduhfzxi ,gvh is allowed in the light of the

decision of this Bench in O.A. No.
88/2001 disposed on 12.9.2001.

B lwmwwwe@

3

Mot Inen Moo Mapd- w | The application is allowed.
oA g@/Dg \A" ’&\"/\ £ - No order as to costs.

| ( @ . [(\/——/\/
‘ B ‘ Vice=Chairman
~4T€g§???i .mb.
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Me/ww No. HC XX [)3,352-86 R M. dated 33-7-09
and oadin o 15[7/09 cwneined
V%)'F@’\M/ &/{JU« QQ%/(A\"D% & e HO’V\M H\% Q@M

The JW oM ooqdan (me@ dafed [5“/7./
porsed Jasd - S Henn fofe High Aouk 1 W P
RL{’H»\/OL/ Feiomed dromm e Qq%uw}f L e Mol
Righ Counk along with e Qe waoeds - CAT.

S usahuki Bemah 0.A-No 30/a00a . The WP (D uoa
Filed g e pditionen W Sl ovdler dalsd
3106/9@03 fhe CAT Geusahalt Pt

The Hovidde Wih coud disaminsed e
Walk pdiflonn ourd duiee sa:cﬂu.o!\rér\u Soarned
Trdiwadd o aPirmud

Twe wallie Joud Sefore &l Homm ke
V- Chaiamons Yos Rimd pertegal
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IN THE GAUHATI HIGH COURT

(TEE HIGH COURT OF ASSAM; NAGALAND ;MEGHALAYA; MANIPUR
TRIPURA MIZ QRAM AND ARUNACHAL PRADESH)

WRIT E"-‘ETITION(CP:N@@ 247201‘ 2004

1. The Union of Ihdia,

Represented by.the Secretary to the

Govt. of India, Ministry of Defence
New Delhi.

2. The General Manager, =~ -
Canteen Stores Department,
Ministry of Defence,

Govt. of iNdia

Adelphi 119, MK Road,

Mumbai- 400020

- 3. The Area Manager,
Canteen Stores Department
‘Vhssamarl Assam.

....... PETITIONERS

—versus-'
1. Sri _R.aAnji.t Sutradﬁar -
2. Sri Biman Behari as
34.V-Sriﬁ Hemanta Kr:‘:‘:‘]‘D,eké: -
4 sriz Rangkhum
5 Sri NC Kachari.
A 6. Sri PC Malakar
7. Sri BD Sharma
8. Sri DK Dufta o
9. Sri SC Rabha |
lIO.Svri Paresh Sutradhar R

| '11.Sri Kasim Ali-

-
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12.8ri | Nath

13.Sri Lakheswar Das
14.Sri DC Das

15.8ri PC Das, |
16.Sri Ramzan Ali
17.Sri Ganesh Kumar
18.Sri Debeswar‘ Das
19.Sri Kajal Ch. Das
20 Sri SP Neog

21.8ri NC Boro

‘22.Sri NC Boro
23.5ri NC Rava
24.Sri Anthony Topna
25.Sri HK Das

26.Sri BC Nath

All are workmg as, Grade C and D cadré and: posted.
in the Canteen Stores Department at Missamari,
Asam except sérial No.9 who is posted orni transfer in

_Canteen Stores Department at Port Blair
......... RESPONDENTS

P RE S E N T
HON’BLE MR. JUSTKCE RANJAN GOGOY
HON’BLE MR, JUSTICE A;@JUPADHYAY

For the petitioners : Mr B Pathak

Central Govt. counsel
For the respondents : S Dut_ta, -
' Advocate -,

ez i s e e o
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Date of hearing & :
Judgment ' : 15.7.2009

- JUDGMENT-&{GRDER
(ORAL) '

Ranjan Gogoi, J

_ Aggrieved by the order dated 3.6.2003 passed by the Gauhati
Bench of the Central Administrative Tribunal in Original Application No. 30 of
2003; th,e Union of India has instituted the present proceeding under Article
226 of the Constitution. By the aforesaid order, the learned Tribunal has held

' the respondents herein, who were the applicants .before the-learned Tribunal,

to be entitled to Speciai Duty Allowance (SDA) in accordance with the Office

‘Memorandum dated 2.5.2000.

- 2. ’ S We have heard Sri B Pathak, learned Central Govt. counsel

appearmg on behalf of the writ petitioners and Sri S Dutta, learned counsel

for the respondent Nos. 1 and 2.

3. - We have_ perused the order of the learned Tribunal -dated
3.6.2003 and. the Office Memorandum dated 2.5.2000 on which reliance has

been placed by the learned Tribunal in coming to the impﬁgned conclusions.

4, The materials on record indicate that the applicants before the

learned Tribunal i.e. the respondents herein were working in Group -C and D

posts in the Canteen Stores Department at Missamari except the apphcant

No.9 who was posted at Port Blair Canteen Stores Department on the datc:,
when the learned Tribunal was moved. The applicants belong to the north-
eastern region and were posted out of the said region, whereafter, they have
been brought back to the north-eastern region by way of transfer. .
Accordmgly, a question arose as to whether they would be entitled to SDA on .
being re-posted in the north-eastern region. The learned Tribunal taking note

of the contents of the Office Memorandum dated 2.5.2000 came to the'



o o i

B

{ ' '
1

e LA S .
.lii]*é—:M"L ' ey Lo -
G!‘;' . B ) *

. N ; » ' K R . . . ' ) X ' .
BY SPECIAL MiGSENGER L o

conclusxon that the sald Office Memorandum clearly provxded that employees t

: 5'11ke the apphcants are entltled to payment of SDA and, accordmgly, allowed

present proceeding. . o b Ca
o ' ) !

5. Under Clause (iv) of the Ofﬁce Memorandum dated 2. 5. 2000 “a

employee ‘hailing from NE Region, posted to NE Reg10n initially but

_subsequently transferreduout of-NE*Regmn but re- posted to NE Reglon after

sometime servmg in non-NE Region” is entitled to payment of SDA.. !The

provisions of Clause (iv) of the Ofﬁc‘e Memorandum be1ng clear and

unambiguous and the applicants having belonged to the lseud category, there
can be no manner of doubt that the learned Tr1bunal had correctly

determmed the entltlement of the apphcants before it (respondentsiherem] for
{ i l n i

payment of SDA. ; . oL

i it
; TR : ‘
1 : '
]

6. . |We thereforc unhes1tat1ngly take the VIIBW that no 1]nﬁrm1ty is

dlsclosed in the order of the learned Tribunal so as to.requ1re any mterference

7. . The VKEI'I'C- petition, consequen.tly, is dlsmlssed; However in .the
facts and cxrcums!tance of the case there W111 be no order as to cost. .
: ' RIS ‘Wf‘m'”_p.;,,..,.-,. v ‘
T saac.upaonavay 0 1T sal. Ransan GoGor
—JUDGE,,_— - . JUDGE

Memo No. HC XX]------ 13923”— Q€>

Copy forwarded for information and necessary action to -

(98]

the Original Appl1cat10n Aggneved the Union of Indla' ‘has 1nst1tuted the

1. The Union of India, represented by the Secretary to the Govemrnent of India; Mlmstr) of

Defence, New Delhi.

2. The General Manager, Canteen Stores Department, Minist
India, Adelphi 119 M.K. Road, Mumbai- 400020,
The Area Manager, Canteen Stores Department, Missamari, Assam.

4, The I/C Deputy Registrar, Central Administrative Tribunal, Guwahati Bench, Raj garh :
* Road, Bhangagarh, Guwahati- 78] 005.He is requested to acknowledge the receipt of the
followmg records. This has a reference to his letter No. CAT/GHY/68/2001 Judl. /543 Date

29.7.2004
Enclo -
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Original Application No. 88 of 2001.- \\ﬁ -
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+ Date of Ofder : This the 12th pay of September,2001.
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Sri Ambika Ma;umdar;

. Bon of late Chakrachdr MaJumdar
“Resident of Jatia,”

;Kahilipara Road

uWahatl 6.

e S T g e

fUnlon of Indla‘ﬂﬁ S
through the” chretdry to the
v : Government of India, :
R ‘Ministry of,Defﬁnce,
S0+ i New Delhi.t

ol 2. The Heaqudrth Chief Engineer,’ ﬁ,;
L Eastern Command, . Lot
s Fort William, L
Calcutta. %“fi

. 3i:The Chief Engineer, b
Cone o : MES, sShillong Zcne, . !;itﬂ
R '~ SLE.Falls, -shillong. . BRI
;4. The Area Accounts officer, . _ O

T . MES Shillong- ZOno.-‘- S L I _ 'i;ﬂhﬂ

C :snhillong. « . ' N S Lo
N g

The Barrison Englneer (1)(P) !;!i

x;engi : B
Q§, GUWahutl-s‘ v+ . . Respondents. ..

Sr.C.G.S.C. R

”}a)pllcatlon under Secti n;

!
iy
3

".96. “The' a}pllgant no doubb belOngo

-

.

\/ o NOLth Eastern Region. He ‘was however, posted out of Nprth'

L 4
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Eastern Reygi: 1 vide ovder dated 21.11.90 whereby he Wa:
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on vpromotion to the post of Superin-

1 "A

postec to Fh 160

wed .-I. pursuant thereto hc. Jojned in Balas

tendent B/R

[s.e,

‘18
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Ecmtained‘in para clause (iv) of ’che_ Cabmet Jecxctarlét

5 L2000,
“and

a!..c,utd owed.
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U CENI'RAL AUVJN151HATIVL TRIBUNAL :
: QU M&HHT I,

GUWAnATIleQCH ;

Orginal  No'.
Misc.petit

um; No-,
athn No.

HH_: PQ C. PJJVI

N “ q -ab{gucwt
Advocate for Respondent ()

‘ M C,M ng\ N D, C)U'DCOOVW\/\

Notes of the Reglstry

:Date. !, - ORDER OF THE- TRJBUNAL

J,_...—\ g )

. ,\.1 T A :
AT., QﬂAE\\\~ : Heard Mr, 8.C. - Pathak learned Addlo
o ” ﬂ‘ 9\\\ﬁ.C S.Ca for the applicants Union of India
| ORS &nd &lso Mr, M, Chanda
qgf‘r the Respondents.'

leernad'counse

.";

Mr, M. Chanda

learned counael appoarihg

for the. Reapondent/ﬂpplicant stated that th
8ix months period already is over From the!

®

i
@':li
Y. date of passing of ‘the grders, Thgrgfor@ ﬁh%
, . "}- _ "should not be given any rurther extanaion'ﬁ
Meomo No - e = 3;?$PL ' Of tlmﬁ to the Ra&ﬁon
{
S 3Jf L W Lsiace f?ingly_dﬁ?qua%T}ﬂ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

&—)‘Vfa el X
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LIST OF DATES AND SYNOPSIS OF THE APPLICATION

A A

pF
e
/LM%/
v NS

0.A. No.30 of 2003

A
&

Sri Raniit Sutradhar & Ors.

D
S

Union of India & Qrs.

12.09.1990 Clause of All India Transfer Liabillity ars
28.,07.1998 stipulated in the individual appointment
- 31.01.1979 letters.

06.03.1990

14.12.19¢

53
N

Govt. of India, Department of Expenditure,
Finistry of Finance, issued an 0.M. granted
P~. certain benefits to the Central Gowvernment
5w Civilian emplovees working in  the Horth
Fastern imeayion with all ITndia transfer
11n1111ty One of such benefit iz =zpecial
..... duty allowance at the rate 252 of the Basic

pay. The rate of Special Duty allowance was

/I' C;;) subseguantly modified to the extent at the

’ 7ﬁ rate of 12 and half percent of basic pay by
the O.M. dated 1.12.1788 and 22.7.1998.

Y% . lu%% A/ .




L)

-- Y‘x‘,} SR _}m‘v S

i0,05u1992

$3.07.2001
July 1992
Feb. 1992

29.1.1997

B1.05.2001
fan. 1991
27.01.2002
21.12.1990
Fuly 1997
16.035.1993
June 1993
lct. 1995
9.07.2002
1.07.2002
3.06.1997
6.02.1995
ug. 1991

R el e il

e

1.08.1996
@1“08=2001
i1k01uzooz

12.06.2001

27.08.1996

26.04.2002

2001

[v3
1y
T
o

Pl
O
<O
o

5.02

29.5.2002

10.7.2002

All the applicants were transferred and
posted in different places outside the North
Eastern Region in public interest ahd
subsequently they have been repoate& to this

Region.

Individual representation submitted to the
Respondents praying for continuation of

payment of Special Duty Allowance.

Correspondences were made by the local
authority with the Headauarter Office, Mumbal
recommending entitlement of Special Duty

Allowance in the case of the applicants.

Govt. of India Ministry of Finance, issued
O.M. dated 29.05.2002 wherein 1t is stated

that the amount paid on account of SDE o



ineligible persons after 5.10.2001 wili e
recoveraed  in wview of the decizion of the
Suprems Court in Civil appeal No. 7000/2001
arising out of SLP No. 5455 of 1999 and the

saild Memorandum was forwarded vide ©SD oo

Respondents surprisingly effected recovery in
reaspect  of applicant no. 2 as  such other
applicants are apprehending that recovery of

S may also be effected at any moment to

tthem by the Respondents.

;02.05.2002 Cabinet Secretariat issued lettar dated

Pyt
L e

S.5.2002 in consultation with the Miniétry of
Finance, Department of expenditure clarifving
the entitlement of Special Duty aAllowance o
the Central Govit. Civilian emplovees belomng

o NLUE Reglon.

PRAYER

That the Hon’ble Tribunal be pleased to declars that
the applicants At @ntitled to draw Special (Duty)
Al lowance in  terms of the 0.M. dated 14.12.1983,
1.12.1988 and in terms of DuM. dated 22.7.1998 and

-

alao in the light of the clarification issued by thea

Cabinet Secretariat after consultation with the Govi.



-

L <

of India, Ministry of Finance, Departmant of

Kupenditure dated 2.5.2000(Annexure~VI].

ed to declare that

That Lthe Honble Tribunal be ples

the respondents  are not entitled to makse any recovery

of DA which is already paid to the applicants  and

3]

further be pleaszed to direct the respondents. to refund

!

the amount of Sha already recovered from the salary

111 of the applicants.

That the Hon’kble Tribunal be plesased to dirsct the

respondents to pay the arrear Special (Duty ) Aallowances

from the respective date of discontinuation of the said

allowance to the individual applicants.

Coats of the application.

Ay other relisf(s) to which the applicant is entitled

as the Hon'ble Tribunal may deem Fit and proper.
INTERIM PRAYER

Curing pendency of this application., the applicant

pravs for the following relief: -

That the Hon’ble Tribunal be pleased to direcht the
respondents not to make any recovery of SOA which iz

already paid to the applicarits.
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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
{ GUWAHATI BENCH: GUWAHATI

t

. ; . . - . . o .
(an dpplication under Section 19 of the Administrative

i
|
EN
|

Tribunals Act, 1985)

a. A. No.mwwwwg%mwwwwwwWwwjzdoz

zL' (R
Ranjit Sutradhar{8017) ,f"fg rD fj3> ?

(3)

3ri Biman Behari Das(1651)

Sk

&Y g i
el a1 8

LRI,
e

S

hiti Hemanta Kr. Deka (2191)

countant

I I ’ 9;

7. Rangkhum (2476&)

curity In charge

ML N.C. Kachari(2172)

K11 ’ -

-

Srii P.C. Malakar(2075) .

K11

Sri B.D.Sharma(2733)

Loe(s)

i D.K.LOutta(2076)

SK-TT




Py 18ri S.C.Rabha(2362)

| SK-111

14, 18ri Paresh Sutradhar(5665)

| Mazdaor

LU UsSri Kaszim ali(4681)

|Mazdoor

2L 1Sri I.Nath(4720)

' Mazdoor

131 I8ri Lakeswar Das(4952)

HMazdoor

140 Bri D.C.0as(4915)

il Man

15 Bri P.C.Das(5066)

W/ Man

16, 8ri Ramzan ali(5657)

AZA00r

170 $ri Ganesh Kumar (5564)

o

I/ Man

£n

18.) ori Deheswar Das(5261)

~

/Man

19.1 Sri Kajal Ch.Das(5800)

i
W/ Man

2000 Sri S.P. Neog(5945)

W Man

' , Y pxqgﬁg}D"ifil/L{;;:llloxﬂ_———
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Sri N.CL.Boro(&046)

Sri N.C.Raval{6045)

W/ Man

1 Sri anthony Topna(é222)

W/ Man

Sri H.K.Das(5279)

W/ Man

Sri B.C.Nath{&038)
Cleaner

.= Applicants

the applicants are working as Group C and 0 cadre and

sted in the Canteen Store Department at Missamari except

rial number 9. Presently serial no. 9 is posted on
ransfer in public interest at Port Blair Canteen Store

tment Depot).

1The Union of India,

Hepresented by the Ssoretary to the

| Governmant of India, Ministry of Defence,

:Haw Delhi.

1 The Ganeral Manager
Canteen Store Department,

(Government of India,

gl LodCe hnr



N

Hinistry of Defence,

~

’ﬁd%lphi 119 M.K.Road,

[
Fumpa 1i-400 020.

Tihe | Manager,
OspDi Depot,

N - ,
Migsamari, AsSsSam.

F_THE APPLICATION

\

Particulars of order(s) against which this application
i

\

is made.

|
: } This .application is madca againat arbiltrary
#ﬂQJVer of Special (Duty) Allowance already paid to .
tthel applicants without following the principles of
matbral justice and also praving for a direction upon .
ﬁh%‘ respondents to continue to pay special (Duty)
A1 lhwance to the applicants as well as for payment of
arrear Special  (Duty) aAllowance firom the date of
discontinuation .of the aforesaid allowance in tﬁrmé}of
the Memorandum dated 14.12.1985, 1.12.1988 and
22.7.1998 issued by the Ministry of Finance, Govt. of

Tndia, Department of Expenditurs. tHew Delhi.

|  Reowgit-ihz dlr



4.3

* -

fihe applicants declare that the asubject matter of this

oplication is well within the jurisdiction of  this

o

don"ble Tribunal.

L

Limitation.

he applicants further declare that this application is

R

iled within the limitation prescribed under section-21

L the administrative Tribunals Act, 1985.

‘acts of the Case.

PO Y N S

|
I
That the applicants are the citizens of India and as

tuch they are entitled to all the rights, pirotections

2A

and privileges as quaranteed under the Constitution of

India.

|
i
r

That all the applicants are presently working in the
cadre of Group © and D under the respondent no.3 in
| _
|

Phe Canteen Store Department Depot, Missamari except

woplicant no.9 who is presently posted at Port Blair,

anteen Store Department Depot from Missamari.

7 TN e AN

‘hat the applicants pray for permission to move this

-

&

D

LA

wwotion 4(5) (a) of the Central administrative Tribunal

-

(Procedure) Rules 1985 as the reliefs sought for.in is
spplication by the applicant are common, therefore they

LN

sray  foar  granting leave 1o approach the Hon’'ble

o e e g

Tribunal by a common application.

plication dointly in a single application under



4.4y

That all thevapplicants were initially recruited on All
India basis in different capacitiesz and their
appointment letter were issued from the office of
Canteen Store Department, Bombay now Mumbail. Some of
the applicants were initially posted in different
places outside the North Eastern Region and some of

the applicants were although initially posted at North

Fastern Region but subsequently during their service

Cearger transferred and posted outside the NMorth Eastern
CRegion and again they have been posted to MNorth Eastern

4

Fagion on transfer and all of them except applicant
Nno. 9 are now working in different capacities under the

Fespondent No.3 at Missamari.

It is categorically stated that all the applicants
are saddled with All India Transfer liability and &
clavse specifically to that effect is stipulated in
their respective appointment letter. It iz further
submitted that the senilority and promotion of all the

applicants are alszo maintained and made on all India

{3

basis.

applicants urge to roduce those relevant
doouments in ggpport of their aforesaid contentions at
the time of thearing of the Original \ﬁpplication.
Mowever a fTew coples of appointment letters/posting

orders and common seniority list are annexed hereto

and marked as Annexure-1I series.



That vour applicants while serving undef the
respondents, Gavernm@nt‘of India, Ministry of Finance,
Oepartment of Expenditure, iszued an OFffice Memorandum
under  letter No. 20014/3/Estt.~I¥V dated 14.12.1983
granting certain improvements and facilities to the
Central Government Civilian emplovees serving in the
Morth Eastern Region. As per the salid Office Memorandum
the Special (Duty) Allowance (in short SDA) has been
granted to the Civilian Emplovees of the Central
Government who are saddled with all India jTranﬁ:fer"
lLiability. The relevant portion of the 0O.M. dated

14.12.198% is quoted below :

““The need for attracting and retaining the
services of competent officers for service in the
Horth Eastern Reglon comprising the States of
Assam, Meghalayva, Manipur, and Tripura and thes
Union Territories of Arunachal Pradesh and Mizoram
has been engaging the attention of the Government
for some time. The Government has appointed a
Committee under the Chairmanship of Secretary,
Oepartmnent of Personnsl and administrative
Reforms, to review the existing allowances and
facilities admissible to the various categories of
civilian Central Government employ@eé serving in
the region and to suggest suitable improvements.
The recommendations of the Committee have been
carefully conzidered by the Government and the

PFresident is now pleased to decide as follows

SRt v/\g‘/”& “LL“/‘"



(iii) Special Duty Allowance

Central Government civilian gmployees who have All
India transfer liability will be granted Special
(Outy) Allowance at the rate of 25 percent of
qasic pay subject to a ceiling of Rs. 400/- per
month 'on posting to any starion in the North
Kastern Region. Such of those amployees who are
exempt from pavment of income tax, will however,
not be eligible in addition to any special pay
and/or Deputation (Duty) allowance already being
drawn subject to the condition that the total of

such Special (Duty) allowasnce will not exceed Rs.

400/~  P.M. Special Allowances  like Special
Compensatory (Remote Local ity) allowance,

Construction Allowance and Project allowance will

e drawn separately.”

It is 6ubmitt@d that after issuance of the Office
Memoranduim dated 14.17.1983% the Government of India
extended the aforegaid benefit from time to time to the
civilian Central Government emplovees working from time
to time vide 0O.M. dated 1.12.1988 and 22.7.1998 and the

.

Csaid 0.Ms are still in force.

An extract of the O.M. dated 14.12.1983 is annexed

hereto and marked as Annexure-I71.
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G 6 tated that the Canteen Store Department
r granted the benefit of Special (Duty) allowance to all
! _

the applicants on and from different dates on their

% i posting at Mizsamari, Assam. However, the payment of
1 i the said Special (Duty) Allowance has been arbitrarily
| i Co ' '

Yo stopped by the Respondent No.3  on and from different

dates In respect of the applicants that too without

providing any opportunity or intimation in writing. It
 & is also decid@d arbitrarily by the Respondents to
effect recovery of the Special (Dutyiallowance already
paid to the applicants by the respondents on their own
C ol Following the instructions of the Headouarter office,
Mumbai and accordingly recovery have been effected in

respect of some of the applicants.

= I
FI

LN e

w

That 1t is stated that all  the applicants are saddled

+

4 with Aall India Transfer Liasbility and all  the

3

applicants served in different stations outside North

Eastern Region either on their initial posting or on

Aubsequent transfer from North Eastern Region. However,

all the applicants are presently posted st Missamari

nder  respondent no 3 aexcept the applicant no. 9.

Surprisingly, the pavment of Special (Duty) allowance

has been arbitrarily stopped following the instructions
X ’ N . . o

il of the Headauarter office, Mumbai, so far learnt by the
i

i applicants from & reliable  source. The  detail

particulars of transfer and postings outside the North

astern Region in respect of the individual applicants

B e e

| are furnished hereunder




10
81 Name and Designation Name - of the Depot
Ho sairved outside NE
Region
1 Sri 'Ranjit Sutradhar (CSD Srinagar in
(8017) LDC(s) Sapt.’ 90
@ 5ri  Biman Behari Das 4
, ) @M{/ o
1651 ‘ WP
| /WW
3 Sri Hemanta Kr. |CSD, B.D.Bari, 'Feb’89
4 Sri Z. Rangkhum (2476) |Base Depot, Me@umabi in |
Security in Char 1990
5 Sri N.C.Kachari(2172) |CSD., Port Blair, May
SK-11 1999
& Sri P.C.Malakar(2075) |C5D, Baghdogra.in 1978
SK-TT
7 | Sri B.D.Sharma(2733) |CSD, Srinagar in Nov.92
LDC(S)
£ Sri D.K.Dutta (2076) SK- [CSD, Baghdogra in
IT Dec.’ 90
) Sri S$.C.Rabha(2362) SK- -
‘ Ny Sl
I1
10 Sri Paresh Sutradhar r
@A\J%gan¢quﬂxumbqh,
(5665) Mazdoor QA r
11 Sri Kasim Aali(4681) |CSD, Baghdogra in
Mazdoor Jan. 94
12 Sri I.Nath (4720) CSD Kochin in Mar’95
13 Sri Lakeswar Das(4952) Csb Port Blair in |
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Mazdoor Feb’ 88
14 Sri D.C.Das (4915) W/Man |{CSD, B.D.Bari in May 88
T O [

15 Sri P.C.Das(5066) W/Man st bl  pao

16 Sri Ramzan Ali (5657) {CSD Port Blair, Apr. 89
Mazdoor

) 17 Sri Ganesh Kumar (5564) |CSD Kolkata Jan. 93

W/Man

18 Sri Deheswar Das(5261) [CSD, Agra in Jan.’ 95
W/Man

19 Sri Kajal Ch. Das (5800) |[CSD, Ramgarh in Jan.’95
W/Man

20 Sri S.P.Neog (5945) |CSD  Vvishakhapatnam in
W/Man Mar’ 95

21 Sri N.C.Boro (6046) Peon [CSD Delhi in 1992

&z Sri N.C.Rava (6045) e QQJDD
W/Man 2 R~

23 Sri Anthony (6222) W/Man |CSD Bikanir in Sept.98

24 Sri H.K.Das (5279) W/Man DU LA w_

25 Sri B.C.Nath (6036) )
Cleaner %70(330‘/ (=N
A few copies of orders of transfer and postings

which were effected in public interest arse annexed

&s Annexure-III(Series).

f4n8 That vour applicants beg to state that all of them

fulfilled the necessary eligibility criteria laid down

for pavment of Special (Duty) @allowance in the

5@@'—&&2 o
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12

Memorandum dated 14.12.1983. 1.12.1988 and also in
terms of the Memorandum dated 22.7.1998 and such all
the applicants have attained the eligibility for
Special (Duty) Allowance. It is relevant to mention
here that the applicants represented  before the
competent authorities on  several occasions after
arbitrary stoppage of payment of Special {(Duty)
Allowance to them and the same would be evident from
the representations submitted by the applicants on
different dates i.e. 21.8.96, 1.8.01. and 11.1.2002 and
the correspondences bearing letter nos. MMD/EST/60/3860
dated  27.8.96, 26.4.200%, MMO/EST /661178 Sept.2001,
MMDAEST/66/261  dated 26.4.2002, GD/FR/SDA/1082  dated

2673702 and Ref. No. a/admn . /B~9/1791 dated 10.7. 2002,

Copy of the representations dated 21.8.96, 1.8.01.
and 11.1.2002 are annexsed as Annexure IV series
and the correspondences dated 27.8.96,26.4.2007,
Sept. 2001, 26.4.2002, 26.3.2007 and 10.7.2002 are .

annexed as Annexure V series raspectively.

That it is stated that the local authorities although
strongly  recommended the case of the applicants for
payment of Special (Duty) allowance to the Headguarter
office in Mumbai repeatedly stating details of their
paﬁting in outside the N.E. Region in public interest
but  in spite of repeated requests the Headguarter
office, dMumbai did not take any steps for continuation
of Special (Duty} Allowance rather the respondents on

receipt of the Headguarter SO Order No. 1172002
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bearing letter No. 3/4dmn/B-9/1791 dated 10.7.2007
enclosing the copy of the Office HMemorandum bearing
letter No. F.No. 11(5)/97-E.1I1(B)dated 29.5.2002 issued
by the Government of India, Ministry of Finance., has
decided  to  make recovery  of  the Special (Duty)

-

Aallowance already paid fto the applicants and the said

H

15

recovery  has  already  been  effected in  respect of
appiicant no. 2. In this connection it may stated that
a mere reading of clause 4 of the Memorandum dated
ER.5.,.200% makes it abundantly clear that the
respondents are not entitled to make any recovery of
Special (Duty) allowance, in view of the Supreme Court
Order mentioned therein whereas three instalments have
already been recovered from the salarvy bill of the
applicant without providing any opportunity and the
other applicants are also apprehending that similar
recovery of SDa are likely to be started from the

salary bill. Therefore Hon’ble Tribunal be pleazed pass

an appropriate order directing the respondents not to
make any recovery so far as the pavment of SDa is
concernad and further be pleased to  pass  an

appropriate order directing the respondents to continue
Lo pay th@ Special (Duty) allowance to the applicants
as  they have attained eligibility in view of the
Clarification given by the Government of India,
Oepartmant of Expenditure, Ministry of Finance,
mentioned in the cabinet Secretariat Letter bearing N
{FEa-1 Section) LG Mo de12/99 Ef~1~1799 dﬁted

E.5.2000,

7@\;&% Sz e
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4.10 That the applicant begs to state that after issuance of
the O.M. dated 14.12.1983, some Central Govt. Civilian
EFmplovees working in the MLE. Region had approached the
Central Administrative Tribunal (for short, CAT),
Guwahati Eench praving for grant of S0a& to them in
Sterms of the 0O.M. dated 14.12.1983 and the subseqguent
mamoranda  issued thereto. The CAT, Guwahati Bench had
upheld the pravers- of those emplovees on the ground,
amongst  others, that they were having All  India
Transfer Liability as was revealed from  their
app@infm@nt letters. The Hon’ble CaT, therefore,
directed for payment of $S0A to those emplovees. The
said directions of the Hon’ble CAT were implemsnted in

2ARES but 2OMne of e concernad

w
&
=2
B
s

Ministries/Departments had challenged those directions
of the Hon'ble CaT before the Hon"ble Supreme Court.
However, the Hon”bia Supremse court in its Jjudgment
rend@req on 20.09.1994 (in Civil appeal No. 3251 of
1993) had upheld the contention of the Govk. of India
to the effect that 3SDA would be admissible to the
Central Govi. Emplovees (having &ll India Transfer
lLisability) on their being posted to M.E. Region from
outside the Region and SDA would not be pavable merely
bacause of the clause in the appointment order relating
to All India Tranéfar Liabilityn It was, however,
directed in the said judgment that the amount paid on

account of S0A to the ineligible persons on or befors

wL\:ﬁ)LQ" »xA/C;;CJ4\§Nu\___



20.9.1994 would be waived but pavmants made thereafter

would be recovered.

4.11 That after passing of the above mentioned Judgment, the
Govt. of India issued the O.M. dated 12.1.1996
clafifying the point on entitlement of SDA to the
Central Govt. Civilian Employees posted to N.E. Region.
The said O.M. dated 12.1.1996 was issued in the line of

- the judament. of the Hon’ble Supreme Court mentioned
above. But yet thereafter, some department raised

queriss on, amongst others, the following points:

i) An emploves having All India Transfer Liability
and common All India Seniority belongs to N.E.
Region and subsequently posted outside N.E.
Region, whether he will be eligible for sDa if

, posted/transferred to N.E. Region: and

1i)  an emplovee hailing from N.E. Region, posted to

) M.E. Region initially but subseqlently transferred
aut of NLE. R@giﬁn but reposted to N.E. Region

after sometime serving in non NE Region, whether

would be eligible for Spa.

Howsver all those queries raised after issuance

&
ot

of  the O.M. dated 12.1.1996¢ that the abine

T3

Secretariat, Government of India issued a clarification
being U. 0. No. 20/12/99-Ea~1-1799 dated Z2.5.2000
wherein the above mentioned two queries wWere answarad

in affirmative. It is pertinent to mention here that
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the said clarification was issued with the concurrence
of the Finance Division, Cabinet Secretariat wvide Dy.
Ho. 1349 dated 11.10.99 and Ministry of Finance

(Expenditure)’™s I1.0. No. 1204/FE.11(B) dated 30.3.2000.

s copy of  the aforesaid clarification dated

E.5.2000 is annexed herewith as Annexura-vVI.

4.12 That it is tated that in view of the above

R

clarification dated 2.5.2002 the present applicants are
entitled to Special (Duty) allowance. In this
connection it may be stated the Headquarter office of
the Canteen Store Department Mumbai dirscted wvide
letter No. 6D/PR/SDa/ dated 26.3.200% to furnish detail
particulars of the eligible emplovees for grant of
Special (Duty) allowance and in terms of the aforesaid
Ietter the detail particulars of the applicants were
duly forwarded to the Headguarter office, Mumbai for
consideration of payment of Special (Duty) allowance
but surprisingly till date no decision is taken in
Tavour of the applicants rather the respondents
decided to recover the amount of SDA which has already

paid to the applicants.

E)

In the facts and circumzstances stated above, the

applicants finding no other alternative approaching the

Hon’ble Tribunal for a direction to the respondents not

to make any recovery of SDa from the applicants and
further be pleased  to  direct the respondents  to

continue to pay SDA to the applicants along with

‘ck«%;@ﬁi"¢§214{3:0££\9u¢__
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arrears in the light of the Cabinet Secretariat letter

dated 2.5.2000 (annexure-yYI).

4.13 That +his application is made bonafide and for the

cause of Jjustice.

5 s f lief(s) ith 1 ] . s

5.1 For that, the applicants are saddled with Aall India
Transfer Liability, all India Seniority and recruitment
and promotion are also based on All India basis as such
they are entitled to $Special (Duty) Allowance in terms

of the O.M dated 14.12.1983, 1.12.19285 and 22.7.1998.

4.2 For that, the applicants are entitled Special (Duty)
Aallowance in view of the clarificstory letter dated
2.5.2000  issued by the Cabinet Secret&riat after
consultation with the Ministry of Finance, Department
of Expenditure, MNew Delhi.

%.3 For that, the applicants were posted at different
places outside the North Eastern Region in public
interest and reposted to North Eaztern Region., as such

_ they are entitled to draw Special (Duty) Aallowance.

i |

ﬁua For that., the local authority also recommended the case

of the applicants for continuation of payment of SO
to the applicants in view of the Cabinet 3Secretariat
]

letter dated 2.5.2000.

2.5 For that, the decision of recovery of Special (Duty)

allowance without providing any apportunity of



i

principles of natural ju

decision of

18

stice to the applicants is

highly arbitrary. illegal and unfair.

For that, the order of recovery is contrary o the
the Hon’ble Supreme Court indicated in

clause 4 of the 0O.M. dated 79.5.2002.

That the applicants state that they have already

-

exhausted all the remedies available to them and there

je no other alternative and efficacious remedy than to

+ile this application.

Matters not previously filed or pending with any other

Court.

The applicants further declare that they had not

previously filed any application, Writ petition or Suit

before any Court or any ather suthority or any other

Bench of the Tribunal reqarding the subject matter of

this application nor any such application, Writ
\

Petition or Suit

mentioned above.
jef t :

Undeir the facts and circunstances

applicant humbly prays that Your Lordships

to admit

cazma and issue notice to the respondents to

- is pending before any of the Court

stated abkove, the

be pleased

rhis application, call for the records of the

show cause
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as to why the relief(s) sought for in this application
shall not be granted and on rerusal of the records and
after hearing the parties on the cause or causes that
may  be shown, be plessed +to grant  the following

relief(s):

That the Hon’ble Tribunal be pleased to declare that
the applicants are entitled to draw Special (Duty)
Allowance in terms of the 0O.M. dated l4.12.1983,
LLA12.1988 and in terms of 0.M. dated 22.7.1998 and
also in the light of the clarification issued by the
Cabinet Secretariat after consultation with the Govt.
of India, Ministiry of Finance, Department of

Expenditure dated 2.5.2000(Annexure~VI).

That the Hon’ble Tribunal be pleased to declare that
the rMespondents are not antitled to make ANy recovery
of  SDA which is already paid to the applicants  and
further be pleased to direct the respondents to refund
the amount of sSDA already recovered from the sdlary
Lill of the applicants.

Al

That the Hon’ble Tribunal be pleased ta direct the
respondents to pay the arrear Special (Duty) Al lowance
from the respective date of discontinuation of the s&aid

allowance to the individual applicants.

Costs of the application.

Aany other relief(s) to which the applicant is entitled

as the Hon'ble Tribunal may deem fit and proper.

' mfﬂgmam
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PARN

|
9.j Interim order praved for.
1 '
:l
" puring pendency of this application, the applicant
prays for the following relief: -
That the Hon’ble Tribunal be pleased to direct the
é respondents not to make any recovery of SDA which is
| '
? already paid to the applicants.
! [}

Il b * - “ - .
! fhis application 13 filed through Advocates.

\

11. Particulars of the I.P.0.

76 oS} éc

iF I. P. O. NG 3
ii) Date of Issue : /7 -1 - N7rU3
- G;_ﬂy.c{) C;CL44¢VC;z2ﬁ_

i1i) Issued from

. C;l? o G,h/gjtwévbzt

ivl Payable at

12. List of enclosures.

fe given in the index.

"’""&)\)ﬁ A "—\ﬁ/{/& mj/Lovu-—
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VERIFICATION

b T, Shri Ranjit sutradhar, son of lLate Manindra

Sutradbar aged about 42 years, working az  L.D.C.,

esident of P.O. Tangla, District-Darrang presently posted
office of the Canteen Store Department, Misamari, do

2 1 Lo 4

in the
h@r#by verify that the statements made in Paragraph

and 6 to 12 are true To my knowledge and those made 1In
. P , .
Paragraph 5 oare trus Lo my legal advice and I have not

i

@upbra$ﬁed any material fact.

—
and 1 sian this verification on this the /;}ﬂ(day of

Febiruary, 2003.
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Annexure-11

fHo. ZO014/2/83/BLIV
Govaernment of India

1 Ministry of Finance

: , Cepartment of Expenditure

Mew Delhi, the ldth Dec’s83

1 QFFTCE MEMORANGLIM

x

Sriky Allowances and facilities for civilian employees

of the Central Government serving in the States
and Union Territories of North Eastern Region-
improvements thereof.

The need for attracting and retaining the servic of
ccompetent officers for service in the North Eastern Region
.jcmmpriaing the State of aAssam Meghalava, HManipur, Nagaland
@ﬁnd Mizoram has  been engaging the attention of the
qu&«nm@nt for  some time. The Government had appointed a
memlttee unasr the Chairmanshin of Sscretary, Department of
Fersonnel and Administrative Reforms, to review the existing
dallowaﬁceﬁ & Administrative Reforms, to review the existing
:ﬁllow&nc&ﬁ and  facilities admissible +to the various
 categorie5 of Civilian Control Government emplovees serving
“in this regilon anq to suggest suitable improvements. The
irecomm@ndmtiwng of  the Committes have been carefully
|
?cmnaider@d by the Government and the President is now

>lwﬂﬁed to decide as follows -

i Tenure of postinddeputation -

There will be a fixed tenure of posting of 3 vears at a
time for officers with service of 10 vears of less and
£

of 2 wvears at a time for officerz with more than 10

-~ £
WRArS 01

#33

ervice, Periods of lesave, training., ehtc., in

@R CE davs per yvear will be excluded in counting
the tenure period of 2/3 vears. Officers, on completion

of the fixed tenurs of service mentioned above, may be



!

> _33-

considered for posting to a station of their cholce as
tar as possible.

The period of decutation of tThe Central Government
&@mi lo ress to the States/nion Territories of the North
Castern Region, will generally be for & yvears which can

in exigencies of

e  extended in  exceptional ©as
public service as weall as when the emplovee concerned

le deputation

in prepared to stay longer., The
allowance will also continue to be paid during the

period of deputation so axtendead.

-

i1 Weiahtasae for Central deputation/training abroad
and 0U@L1d1 mention in confidential Records:

5 D60 5 D o N D S D

PRI AT S SR

iii) Special (Dutvy) Allowance

Central Government civilian employees who have all
Tndia Transfer Liability will be granted a Special

_ (Duty) allowance at the rate of 25 per cent of basic

; pay  subject Tto A& ceiling of Rs.400/- per mornth o
posting to any station in the North Eastern Ragion.
such of those employees who are axempted from payment
of Income Tax will, however, not be eligible for this
special {(Duty) Allowance. Spe cial (Outy) Allowance will
e in addition to any special pay and pre-Deputation
(outy) Allowsnce already being drawn subjsct to the
enndition  that the total of such  Special (Duty)
allowance plus gpecial pay/deputation {(Duty) Allowance
will not exceed Rs.400/- P.M. special Allowance like
Spaecial Compensatory {(Remots Locality) Sl lowarnces,
Construction 41llowance and Projsct Allowance will be

: drawn separately.

Sdf 9.0, MAMALIK
Joint Secretary Lo the  Gowvernment
of India
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CANTERN STQREN l)l' ” ‘ﬂ'TJ”IAVI
Stauon SRUTASAR -
Ref. No. BND/EST/F-8017/402 © " Date: ;{ .Z‘:O.my'lswz»
To, ~ SHRI RANJITKX SUTRADHAR, LDG. (0), £
: CSD DEPOT _SRINAGARS o
PN. 8017 ’
MOVFME"!’ Ol“)l’ﬂ ON TRANSFER S
In accordnnco with Iload Oftico Teanslor Ordor No. 10/92 : Dllcd 10:_‘} ‘992
you are/will’ be relievad of your dutios w, e. I, 30~5-1992" (XKMN) with Instructions to
report to_ MANAGER, CSD DEIOT MISAMARL . on 13"5‘19?_2_. allor avalling
= IL~ _deys leave % and,~__]:_5______daya Jolning time.

2. Partlculars of leave remaining to your credit .a‘s on ‘lho Vdata of relieving
neo givpn below ;- ‘ o

(8) EL NIL ._.days (b) HPL_ 01

e e o dnn (C) St____ ...........
o(d) CL_12. ... daye (o} Rasticted Hohdlyr 02 " doy~.
3 (a) VBRSO I APANAT ol "
(b} You are eligibla for trarsler benalits as por mlss
( NB 1- *Strike out whichevor . : o 'l’\ d’\ ‘f’_‘_,_, .-
is not applicable ) 4 ' Slgnptuve' Hn Bhnr -

:Aten Manager

% Leave othnr than Cagual loave only ' Neme : .Canteen Stotes Dfpartml
should be Sancillonod. - : : CMin. of Defence
Leave aredited upto J0-6~1901. Doslgnntlon]nu“ (Kmr)

DISTRIBUTION ;.

1. CSD, H.0. Admn. Branch (3 A)

2. CSD, H.0. Accounts Branch (G D) .
3. CSD, Depot , MIoSAMARI L A kﬂ'ﬂ o
H. O, Branch ' - ‘The Indlv(dualsparsonal ﬂle ,
\\L RS d‘:\'\ and I..P C aro onclosadl‘m}ﬂﬂm

4, Povnonal Filo
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CANTEEN STORES DLPARTMENT

Station FORT'BLAIR

ANIJt‘ (()Pf ﬁ‘; Se " 3)
ll)

Ref. No, 590/0014/03/13.,1'/740 ' Dntonzﬁw_adl.‘ol
To, " R

PN«-—2172 SHe NeC,o KACHARI
SK-IX, €sD, "PORT'BALIR

o MOVEMENT ORDER - ON TRANSFER

b
<

ln accordanco with Head Office Transfer Order No, 14 5/2001 , 65(66 1,5.01

you arelwlll be relieved of your duties w.e.f. 7.7 .2001 (_AN/m‘with irihruclio‘n to
23,701 .
L ropon ‘°.AREA_MM»IA(‘ER CuDMISSAM:\RL : on : +7.0 _.after avaliling
- - _....daysleave k and__ 15 _days jolning tinie.
2. ., Particulars of loavn remalning to your crodit as on the date = of .mn'evlng )
given below - '
(o) eL___300 days: (b) HPL__405 _ days (c) SL__= _ _ days
(d) CL__4  ~ days ({(e) Restricted Iiolioays__z__;_days, '
_(8) You era NOT aligibla for transfer banefits .

(b) You are olléiblo for wonsfer benelits as pur rules
Leave credited upto 31.12,2001,

(N8 :~ *Strike whichever _ . :
A‘ Is not app"CﬂtﬂO.)' Signature (]Y |

% * Laave otﬁ.er than Casual leave only Name :- : T'AP,UGA};ENE""'
should be Sanctioned. , ' C 8'90 D';‘Ol
Deugna!lpn : Port Blair

DISTRIBUYION :-

1. CSD, H.0. Admn. Branch (IA)
2. CSD, H.0. Aceaunts Bronch (6D)

3. CSD, Depot, ML Awp ) |
H.O. Branch ) The individual’s personal file.
and L.P.C. are enclosed/will follow.

Puce , Rm (€] Mooy
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CANTEEN STORES Dk, RTMENT M /)NMM'M ""(‘““53

Station____ PUnT A
)" Rol. No, "‘B”/”—'JT/W""SGSS/I' o | .' - bn:w: r‘(‘:;’:l‘;.Y 1792
. top Shrd L'..\rr‘-ah sutradhar, |
PN. 5855 B MABD R, |

¢ 5D DerOY,
_“'.l.T BLAIR

MOVEMENMT ORDER - ON TRANSFER

In occordance with Head Office Transfer Order Ho.  113/92 ,  Datcd 21 ~7"5-02

3.0 (a) WOWGTENCT/ANGINA tor tinnsrer GHEMHTX
i (b)  You are eliaible for transfar bannfits as pev rulee,

( N8B - *Strike out whichover o . ' r
« . \
is not applicabla ) ‘ Signatute (\ ,\
X . ' ‘ vvw‘.?/[!"[»:"‘.!',"‘:""" R
. %k Leavo other thar Casue! leavs only KR! Hamo R T SRR L IS B
should be Sanctionad. N oot
’ Dm‘ ;nallnnl ' St
. . . ,..l‘-.“. ,'--.‘ H N
OISTRIDUTIOM :. ' Lo
1. C50, HLO. Admn, Branch (3 4) : ‘ ’
2. C50, 1.0, ficcounts Braneh (6, 0) ' ’ ' ¢
‘*.l-; \ .:\(. . N . { o .-'. .
3. CSO, Dapot ' ' ‘ ' -[' £\ ‘, Jow
H. O, Branch v .Thoe md' dtual's ecrecnal file.
. . S © ond LP.Cvie et forddfwin totiow,
4. Parsonsal Filo cE )
Ve S
:‘3
K
oL
/0 ,

you arofwill bo reliaved of ycur dulies w. o. !'. €~-07-22 ‘(AN)F(J) Vwilvl;w inetructions ta -
roport 1o f]:'\l,,\.." 'L'-'“) 1) 0 1', HIg el '. on 21.:”7-.(’7 v‘",'“.r avalllng
e __dayS loave Joand . 15 . days i’oh.'lbg time.
2. Particulars  of laave remaining to your cu(m .85 .on n’\n‘ dato- .of . 1nlinving

oo - alven batow - ADJU.E. D UPTL 3108 h 41892

‘ , i . .
o @ B dnrs o) weL 80 deve () SL_Tm L days
0 ,
(d) CL__,__"__,, e d3y3 (o) Restricted Holidays_ ,?_.__,__;__ dnys.

@")
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*CP 50 Padx100's (02

'Ret. No, PBD /EST /FH~5657/ % ¢

— 37 - o
L) 2/88 CSF 15{)\,“
F=hw w1 o I
NTEEN NPPILES FREE, !Hf NF,."{"'
© Station_ FORT RIAIR 7 ﬂ"’"‘f"““‘-?(&"“9

1

Dotss™ Fra, 1992
." .
Shri Famzan All
C 5§ I DESQT, POST PLATIR
ACYEMEHT ORDER

OM TDI\[IC!’» 3

4, Porsonal File

In sccordance with Faad Office Trandler Crier o, '3_‘-‘_5/..2_,1_,,___Da:s-d___?-'_l-_—lf;:_?l
you are ABXXXK relisved of your duiles w.e. f. 13.02.92 _(ANIjb:) \)yith instructions to
raport to_C S D DEPOT, MISSAMART, 23..’_(1”')_-9‘2 after availing |
days lasve % and 15 davs |ommg time EAEL. S/u./ J‘ wy - |
"T;Patticulars of |eave rer_naining to your credit as on the date of r_e_l:evmg ’
ware"'»gwan below :- : o ' ..
- . Ny
(a) FEL__1 5 __days (b) HPL____J,:;____days (c) st days !
‘(dy-ct_11 days (e) Restricted Holidays_._ 2 - days. -

(‘

{n'\ w

-
1

.The lndz\'idual s DEYaODBl ﬂle

“and L.P.C. sRORREISX will icllowvs, -
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Digks: Bonile any Ml s pRIER
Adnan ) er’ﬁu 6’u6‘cn-o~ mANSF&RHW

ld . . ?
! : In nccurdnncd wilh Hend Oftied lmnélér Ordcr No. 168/96..._: U‘ﬁcl 30“12‘96
_you ac/will b m'-\cd or)mn dutics w. e, 1 8w2u9? M;[‘Mlmnmmﬂom b0 4
L fcl’mt toMm agéro '. SD Dép()t, Mj geg{ﬂ_&fi 0 G—«-QI i Al S nllcr mnilmg

e tinys |cn,\;<‘> % ond_

(I._«ave creditod upbo 30-6

' l‘i"h 7 fi 4
2102 i ’“’()sx,

: 14t L C . ‘J‘\‘ R . Wyt )
CNI - $Strike ot vhisheser BT TR
ih rié»l dppliunhle) . (\N‘\P Signature ”\,L ; [
e ’ (t) . O R z’\'\'
b g Ivuo omcr umn Chsing ity e RS ,\ & ti &
should bL Sunuumcd L o ’\ S i (OP Gll\NDNA’ . ;
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). (ffil) “ O Adure ety (3 A) . e
' 2. (T.‘w’l) H. O: Acevnnls Thane h (6 D) _ s . A
3 GsD, PDepat sl ogamard ) T ‘ . L 1
= O Beaneh
4 Personal [ile
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GOVERNMENT OF INBIA; ‘ 60 i)
MINISTRY OF DLPENCR, 6$ ' s
CANTEEN STORES it \ATMENT \
“ADELPHI 1i9 11 f. HOAD,
MUMBAI-4.3 vag, = ﬁMNE »xORJ:~ 3(:901119
Ref Mo, 3/pPers/A=-2/iN-2172" _(Wf.néy 2001

The tollowinQAGranszex- are ordqxad ;-

Ballos B Napg Resgn - r.ma 2
Q&fi. - 2172 shrxi NG xach-rt 8K IX POtt Blai: Hlla-o:1'3
: Cy/¢;. 2362 &hri Subal ch  BK IIT Hisnmarl Poxt llui
Rabha
e, are oliqtblc for all txansior benefits

admiuaib e as per rules,

2,3. Serial No,1 mway be relieved cﬁtar adjuat!ng oxcoan
leave availed by the individual during his tonure at
Poxt Blaix and ooria; No,2 may be :ellcvad immediately,

\

FOR OENERAL MANAGER
 PISTRIDUTION 1~

- 14  DGH(F&A)

2, R“(“)/(E) _

3, The Manager, Csb Dcpot. ko:t/di:;r/kisamari

4, HO Accounts branch (Pay Roll)

5, The individual c¢oncerned (Th:cugh dopot monagox)
6,  FF 2362

7. 3/computor cell .

8, Sub Gps J/A-1/A-3/A-1/n-s/b-vfn-e/n-:(ch)
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laf ¢ 3/Ah-2/PK 2191 | L 1;“w .{f-”duu'pl.
‘ _ - K M - '
TRANTER onuaz‘fo.// /97
B |:" . I; o " 2T

’rhn fullowtng trannfnr tJ ordared. 3

PN . hamo - i 1)0 agn Y From: 7 , ‘ i'o

N\ RIS St u K. Deka  LDC(S) Bart Bi"qlwtanu : Mise e
2o g 1o ) Lylble m‘ all lransfer beneiits adwinsible
as per rulo. o ' O
Je He may be relicved iwrgdlately.

by
(.
(H.K.HH(hHA) :
Asst.Cen, anagerir)
Jor Gen.” anager

Digirtbullon :

fo DGH(F&A)

Do UMIR)JCE)
3. Tha Mana aoer, ol bepot, Sar "l‘n;'il,ltll-i(l,/ﬁf i..;'::fu;":mr”i.'
4. MO Accetls Br (Pay Roll! h

He OhPl H K. Dalla ("1"1) oy the depat h(m{.u )
6. Sub Gps : 3/*" 1454 //lz o/n-7.

N .
,%@‘\‘(\ s
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, Jh lfléu ) N : I
’Mm‘m&’fimda r dirﬂwJ ;/gg,qg . Datad_ 1;».01.'?902. <
e bl g i ‘t‘i. \isv
26 ;-:.(/\Nmm with mmu{nlon to;"
RV )
i b ___2_,.-0U2mor _#velling:
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On ‘\hi. dutn of. .ollovfnq‘ aw“ . ;
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: L ~¢"' o)L dny- (o) 8L T daye |
‘4 “ ' d‘llétod Hol[dayn 2 doys, bl L
o) 114"1 B W - '
= ydl ’5-4 Q s
va'a 11 A
" ‘. 'b'la.
-_ 3‘ 5" L (; # ( ‘.-’ 3 1y
EER S Areas mmqpr o 1
Nama: Canteér Stose Dr'mdme}\t 2
Bilnor De“)O(
Designation 1R\S
_.,j:'» o ." - .¢“§> - ",.l:~ . i =
R ‘ﬂW fACﬁ’I“‘(P”} ?ers A~2) o S
2..c80, H 0 Ao(‘dunh Blmwh (&D)P(\y xu.l.l,nllnubuj_.
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o CANTEEN STCRES DEPARTHENT 0.

O "ADELPUI" 119 ¥.K.RO4D I : , .
R © _BOUBiY - 20, S 5
g‘:y l, ) ’ a’ . . : bi‘ ’ {\ B . " Y 5(‘
'ir ; 3/A~°/"N A6 - "ﬁ~;*' )y .Dec'90. . 3
@i 5 . e .. ) ;ﬁ
e . ! - - IS : N
b gl ¢ - , - P ‘ o
AN woosine o The following tran.afers are ordered: : o R
G O Lo : e : '

@

N

— e = o= —.-—,'i— —_-———-&-—‘-—‘-—"}.
%j@‘f. 4662' Shri. Kewal Ranm | §/man - Htfsnmart Knad¥l .yi
.§}1P. 56813 " Ashok Kumar — Lva | Khadkﬁ " Bari Prahmana

CIAII5 " D¢ Dasa e Bart,Brahmana, HIOuamarty

4 . - D3
The above tranSJvrncs are v]tgtb]e for'
neftts admtsstble as pe” rule. 3 y

transfer

and others of

=1
'
22
A

k]
e

- .

AR TR S

o,

- K SSHARN Ay
o - Asst. Gen Hanage (P)
b ﬂ'w;iV: L . » Sor: Gen Hanagar \

: o e ‘.“;;,
‘DISTRIBUTION : | . ERRLATE
7; DGM([&A} | | : ;?,'yi:‘ \

- B0S) /(1) (5) L

i:‘l A . 2

y v. = v } o e
el 50 Accte'ar (Phy non) | Y

37. Sub Gpa :‘j/iw,/ﬂu./n-,/3w1/b (/5,7’ L _; B

-

-~
. —
-
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/.. -  CANTEEN STORES DEPAR

it

WENT ﬁNNg‘AURL Q(iu:.q)

P Swllon_"__ Nisakhrpatnam
E:' _,“’.‘wl’- ) ] ) . LR - ’ .
f i 7 Rel. No’, vpp /001 L/os fizat/ 2 . - Datyy July 97
| 7 ' : PR L B ik :
' - T.O" . 1 . "T“/.' . ' ¢ . T
N . _).\-\ ¢ '.’:;." . .
. ;,/ |n SN ..(.’.";'.,’J‘, T . <
; v PN 5945 Shri,s.p, i.eorr. ”/”“\ ‘e ".","; :,'flé.:-:.-e’.-,-‘ ey
| CSD Lepot, Visaldxapadmm. IS . QL(
! - MOVEMENT OHDER‘ ON-TRANSFER v 7
i _ s , ‘ o A
i tn ezeordunce with Head Olfico Transfcr Order No.147/97 Dated_27/0/ 97
L - you nro/wlil ba relioved of your duties viie, . . 15/7/97  (ANJEXE with Instruction 10
5 foport o Area ldaneper CSD Depott l-lissamaro.}, 28/7/97‘(“‘%: ovailing
P days lesve H and {2 days joining timo.
2, Particulars of leave remalning to_'yoiut crodit 83 - on. tha dote of ,mllobvblnq aro
b G - glvon below (- S o
L , : 1 8 5 .‘ . ERRS 50 Do —
‘9)  EL +- dc/s (L)Y HeL - dayl (c) SL doys
(@) ct___ 8 " days (e) nesulcud Hollcay: 2 days.
’ l
37 (a) You aﬁ-\mfqubia’(oﬂvmmruanam!‘ '
(LY You are eligivte for transfer banom: 3% pur 1u'sg
- ¢ + .
(NB = *Strike whichever .. | : /. } _,»"{-- L—
is not applicable.) TN ‘\ \ " Signature e l” '
* Loave other than Cesual loave only . oo, Name : r""“"' ATTALAL
. ~ | EPIEK S ARV
- shou|d be Sohctirnod. . ‘ : . ‘ .
. . . . ' Canteon Sittee PDepaitr-eny
. ) Dongnal‘o'u L Viokhepetnene §au vut
.olsrm::'.'nou -~ Lo LN ,'..m.b R ’i"‘. <A
- Lo ‘*-.\ w\ '.7' ' . o C .
1, cso H.0. Admn. Branch (J/\) L ' \ e Qg\‘

2' CSD, H,0. Accounts Branch (60)

3. CSO, Oepot, Misamari

- H; Quﬂmnnh RI(S)" Pune

‘4, Porsznal Filo

5. A/C oec(Internnl). --‘.'.‘,’

Q\:\UQM
\‘//

N

_/

'Tho hdavh.ual 8 Dporgsongl fite,
and L.P, 0- l:memc.mJ/wu!l follow,
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MOVEMENT ORDER .- OMN TRANST m

—ay

R ; _— A8/ 1 EERT
In accordanece with flead Office Traneter Order Wo. 7/ ~Unted . 1‘1 Y _ !
you srefwill b relicvdd of your dutici v, ¢ f. 9 LIy Janto s (A]i n‘:) with: instinctions
Coreporlto | Ciagox, QU Lot Ualentta 0 en 2 untg3 oafor availing
e R (|1\ leave # % .m(l b2 0 days inining time, -
2, Particowdngs of deave yommining 1o s credil e o (0 e ol relicting e
‘ piven below 1
(“) l": o 4‘ L -(l Wea “‘) o ‘(-) davs [CRERN | . d;y\-q
‘Y }} "‘_ o ) y o . , . L
(4) €1 - ;_:_( U0 v ey Ll Holiday e dess,
R (‘;l) Y ,\\P,,n)‘v" ”'H UEZHBTE ') ( ie: nm(v \ .l‘ |:- U‘
(h) Y(.u nee .h,uhl, |(,, |,1,‘ ey ;, TEHE g e e
(D Shile oot whiclpseer ' ' -
it uot applicphle '\n'.n.l'n--'
: : R '(:
,A. .,i'mw’ uther than Casual Jerven vnly e - Y "\ B
N ] AKX FH .
shonld be Suactioned,

Masia--n

Fre e - n

DIS lmBUHHN

LooCRD L O A, Braneh (v
20 CSDU L O Accounts Reanel (1)

-3

Chbi Depat Ul
[N S R (TRITITR T

Yhe indicidaal'e ]an‘l file
Ao Feaseoal ile - CY 556 4
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Dy 3 ) Csllto

weepg v b

DL DIV B R IR ERART e Wy L RELN

| \'_'l ! == LU=

fUef, HloL oty i el Date

to, : .
PN.Z 5000 ;‘
Srd Ganech o, et EASTITREN . ‘
Csoben ol o . . . ) . R _ '
Catoeul s PHOVERE M onpri ol VRATISTER - '
el MU SR - .; |
: ]
in aceordance with 110 Offtee Transto Ogabir Fie ‘L“‘//_l-('s . ___V__l)vnl('d _lﬂ‘)“_(_‘_"_‘_)?__ ' v
v . .
you Nea/will be tclicved of vt datiea v, e b, Q- 0.0 (AN} with instrustions to ! _
seport o Vhe Hhnaget i Dot b 0 211005 aprer nvailing . ‘
“ Lo deave Jeoand X dnye }Ui‘lil;_)_! time,
2. Particubus of leave rernining tooyour credit pean lhclv date  of relieving are
gioen below oo | R genouniberl uplo YL =t 298
' _ . t.e
() Nt PO - days () 1Rl Ay days (c) $I< b/()ll ”Q?.}.‘I\)'S
((” 1, \l“v llﬂ\'S (:) Rt-«‘!(i(‘.!lf\‘ 110 “ﬂ.IH)S_ ) . U; l‘ﬂyt o .
¥ '\ are’ ) " \ .L ; N
3 (, ; _\_9_1.1__\1(_' Wb et thle g tunsln h l dren L/“,l]()u - :\nd 3/|0/9j
() Youume :.Il;,.' fatrane |u hrnxhh as e ‘Hllc\.
(ti - ke out whitc e o
i3 not pplicabite ) Sil.'m““;c 5
SIAAN
* l cave othes than Casaal leave only Name t (.‘3'.1!“.;'. Co3. 0 KanL )
ﬂ‘l(‘lll(l be Sene tiondd ol -
h(‘ﬁ‘!‘"n‘”\“ v M"”' % ‘
: f"q\l\ Hl\| wnee
DISTIIBUTION - W“ s Bl en tepartoant
' : (HIARS M IGARD (’\ll\ of e fonre)
oCsh, 1RO Adimn, e e (3 A) Vo by P, Cabent b

e )l

208D, 1.0, Accounts Pran
CCSD, Depot Tlsane.
315 Oanrh
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I e ‘l\l‘i\.i_(“”;“'\ K vaomgd fide
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. ( SOV RNAICNT OF FNEIA
S NINISTRY OF DEFENCE
- 7 CANTEEN STORVES DEPARTMENT
| ‘ ADELET 0 MW ROAD
..- w7 Mll.\ih'\l 'd{l_lj_iél_l

Kef No. 4ilerzid- JiN-5 270

TRANSIER ORLLR M), Q0 72002

The Tollowing hansfer iy ()Hi(t!",‘“ :

N Name S Pespr From

5279 Shid Huday Kumar s Watchma Poelln

2y
ANt AURT Hteniey

i

O 02

_ls_

Misamiui

2. He i elipible for all the transfer benefifs mhmizzibe b2 per miles.

3. He oy be relieved mamediately

g )

¢ SANDIT A KUIUR.Y
MANAGER ()
FOR GENERAL MANAGER

DISTRIBUTION :-

L IDGN(F&A)

2. R ()W .

3. The Manaper, C:4)) Depot, Delh/sdicamg
4: 1O Accounts bianeh (Pay Roll)

: J/lht individual concerned ( Thiousls epet e Ner)

0. 2/Computer section

7. .'.\H’t \lif.\,'.‘l\ .lvn~)v:n Ll G AN
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=Rot,?§0‘- DID/ESTY 5 219/78 2

G _ ‘ , arﬂamdtamn -
7" CANTEEN STORES DEPARTMENA_

DELIT  CWIT

| ‘NNE?‘L‘K‘: —3(QUuL/Q |

(O<

3 Date @ \\ Ju,ly D02

o

to. - enel 11 rde |
T_ chri i rday Kumex pa§ vALn

MOVEMENT ORDER -

ON TRANSFER

in accordance with Head offi

ce Transiei Order No.
o relisved of your duties w.e. .
Vg d—

days leave k and___ 15

b_ale‘d 4[:1(02
(ANIE&) with ins(guclipns to
on 23.,"7_,“9 2 glter. avalling

06/, 02
- 13,7.92
days ioin’ing time.

r credit 88 on the date of rolleving  81®

‘ 2. particulars of leave romalning to you
Sy o given below i~ ' "
"” (8) gL 14 days (b) HPL 0 days (¢) St  -.-, days :
‘ (d) CL Y days (e) Restiicted Holidays . deys o
'. ' § 3. (a) . - Y0 .c‘h e oo ' star béﬂ"ﬁ'ﬁ; | |
) (b) You are oligibte for transfer benolits as per jules.
oy (N8 - #5trike out whichever
is not applicable.), Signatyre '
/‘ Leave other than Casual leave only Name <.
'ff: should be Sanctioned. ’ ‘ ‘!
;{;;4 . Designation : I\"\_in_ ol IR
'3 , Dol Canit-id
i DISTRIBUTION &~ a »
(3A) 5, Ri(+h

f~ .\, CSD, H.0. Admn. Branch
ch (6D)

) o
Lo -2, D, H.O. Accounts Bran
} 7 CSD. Q@POt- ML saamans
s M.0. Branch

4. Personal File

-

/UA)L |
W ‘ -
g

6o RiI(TN3Y
15, ymAagpg

The individual's personal file.

end L.P.C, 810 enclosed/will follow.



| . : ' SH PP_ULFLUCEAf
‘ T CALTERD STORES DEUARTMUERT -
TADFLIWT Y, 1 i ROAD

R > :
MUBIAL = 400 020 ’{;4NN§AQRﬁ’3G@au3>.
- il l/9 - - | : (\/, Jun'97 B

S R SR

PRANGSEER ORDER tiv. 710 /97

e iy

pgﬁn‘w The followiny transfers are ordereq, . ' °
; PN Name " - - ' 'VDesgh From To = Specified
i SRS . BRI coso- 0 relleving
b e am il e e gate .
f ' : 5
o 2750 Shri. 3.P. Parekh LDC " Srinagar Jaipurr - 31.07.37 /
BO4. Shrl. S.. Kar Lhe  UChampur Srinagar . 15.07.97

.. 2862 Shri: Sandeep roe Jatpur  Ughampur  30.06.97
. ' " Nharadua | . ‘ o R

Y-

2256 ohri, Rampralach LbC Svinagar 'Péthankot Immediate.

- 2719 shri, ﬂéxmi Narayan LU.C Jalandhar  Srinagar 20.06.97 °

. 2760.8hEL #K.Co Oirl’  iDC Scrinagar - Delh& ' . 30.06,97 ;
4822 shri iTIR.'Sharma LDC  Uhampur “  Srinagar  20.06,97 .
2668 shri. A.K. Karnail LDC Delhg Udhampﬁ:]' 10.06.97 %
2560 Sh;k.,Fqgnn Kumar  LDC Wobr. Uari Pathdnkdt ’.30.08.97' T
7684‘Shfiiisham Lal‘ LDC Pathankot  B.D. Bdri 15.08.97 :
AR Kum. Meenakshi Kaul Lbe 4.D. Pari  Delhi 30.06.97
-2687.5hg11_$urinder ’ LLC ¢alandhar  8.D. Bari = 20.06.97

‘ Kumar , o ' B
2374 Shri. L.W. CLe T . Secuncerabad. 30.,09.97
Viswapﬂxnran ‘ i <o :

21477 Shri. Salameldin LDC ~ ceunderabad Leh 30.08.97 ,;

% . ‘ ( Ofter_aéchanining his (ftunss ) _
; 8 15, 2766 3hri.. Lél;t GCoanl Lo, ' Harangd : Misamﬁri_ 30.06.97
ff;A S 160 2735 Shrl. G.H. Falite  LLC M <amard Natangl " 20.06.97
‘_ o 7. 2705 Shri., S.P. Ynarma LDC i boh Ambalﬁ © 30.08.97
:i 18, 0279 Shxd. Ashok Vinaar 'Lbé Adala Leh 31.07.97
E = CCasfter ascortalnbng hic (funess ) v
19. 2128 Shri. subit Deey Lix: taghdegra | Calcutta 30.06.97

20, 8245 sShri. P, Haslar LGC

~alcutta  Baghcdogra . 20.06.97
dasimpur oMisamari . 30.,06.97
rmnal 3ase Jaipur 20.06.97

21, 2689 Shri. L.U. Lac-ar  LDC
22. 2035 Shri. U.C. maleriya SH-1t

02301732 Shrd. DL Jabn SE=1T Dolht Ramgarh ©30.06,97
24, 2025 Shri. s, Mok Lo (0) "aghdogra Rémgarh .H30;06.97

e 25,0 1560 Sh-t, 1LC. pant (81 AT B 'hgmgnrh ) :imnédlote .
”’5‘0-., 1952 Ohvd . e Sharvig (SIRTH: , heih | A.g)i;j ' : 30.'06.97‘

27. 1926 Shrg

28, 4316 Shri, oyl A, A IE vobalpur Stindghr 30.06,.97
. : ‘ ' anjrlal . L o ot

e S0 Jaiswal SK-LI Srinagar ,Humhdibﬂron.lmmcdiﬂte

29. A309 Shirf. ). Eamble SK-111 oyt Hlaif” Humbaivhreavlmmcéiate

30. 2746 Shri. Mara~ LLC dalanchar . Ambala 20.,06.97

. : Shushan , _ ' t B v

31. 8138 Shyd. Drokash L.he Aamiala Jaldndhnr . J30.06.97
Gariyal ' :

P

' » ’ - contd:,Z/—

- |
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f"»p3?~ 4336 Shri. Pyeare 1,2] ligzdooy Bereilly B.D. Bavi . \319:07.97

A - e

QEPNu.wqq:"'-' C hgogn From - .- ., To ' e Bpecifice 3
G e feo : . relieving
o . o - dave

- 'S

-"'”‘d 1have requested 5oand Lo consitder thejr,
. i

0

0

6.
.7.

9.

40

,1.' 5655 shrl. K., Pancey tazdocr  Baghdosra  Bael 1y 06097
4. 4910 Shrl. Kalliram Das U\zdunr Cochin . Huqhoguln 20, oh 97
?:_: 4’1 ').0.- bhri'-.m:[”ndt‘ shwar Hacdonr C;)chin M aamin 20 ‘TJ'(,.() 1 .)_
g ozmm TN - ase- ta th T LT : ' ,_'_,I.._',i._’::_’:"’;'.“*’"-‘ e \__-~-~ —
136{ 4202 Shrj. A Mandal  Liasdooy Bareilly  Calentbta 0 30.040,97
g Ram Pulikan Hazdaoy nﬁluutﬁn Ddfeil}y 15.,07.07
& « Rai - ~ T .

.;mb .

Laxml Muchi  Safaiwali RID Harangl Secundeyrabad 30206.97
Shri.. Liachman pa Sofatwala Port Blair RITD Mavangl 15.077.97

Shri. Ramkumar “Salalwvala Ahmedabad Port 3latr 230.06.97
Dhanuk _ ‘ '

Ghirbe Yaeruppi- Safatwala Port Blaly Visalhapi Fham 30,07 ,07

- Shri, Madanlnlr Salfaluala Delhi . - Batellly . .30.,006.97

. Sclannd . : : . :
. 5161 bﬁri. Sunder safalwala Uarriliy : Ahmodabud 15,07.97 f
: smt, Ko Appalsa  Lalalwall ‘ﬂn}fYH)dLanl Coclﬁl\ 30 0v6.97

Smt, Anusuyi Safaivuoll ubpundorabad roxL blalr 15. 07.97 ]

——

.

" Tranafer. order is conslsting of 45 hullvidualﬁ out of which 22,
ree mests, ‘yo bave sdjusted 6

g volunLeerq and wvhercever [t is notl po sible we have posted out the L
.*J{ longegt stayeug AaS per pnlicy ezint]ng on lhiu 1sque. i
'U H »! . !
L A
"'/'J' ‘3 "‘ ’Lycch Or oL 30 )(hhlnlnq avo (-‘lj( il,[(, for all t,ran"f(,r bnnc(itﬂ,
‘admissjble as er rules, , e ;
whf-i,&;“‘ : s .- ‘ ’
: it andividual g mas e b ot ivn]y ‘rel 10'/vd an per U\n spee )1Lu !
v i" relie.vjng date shiovn ..-",.tn,l thelr nomes, el _ ‘
P]ﬁaéc conCizm actfon, ,. . \ :: S ;
) ' o T 1 + et : :
\.. \ e AT
( M. L. SARIAR )
hsst, Pnn. Hanagn" (p)
for D.G.H, ( P&}\ '
x g . . -
rnxauigol i . : ‘ s T '
f JGH 1 / JGH-11 oL .

'l‘lm Hmmuc,y, CLh 'w.‘| vy, rinagar/. lmm'm;mr/‘-aaipm:/ \mlnndlmx/

t’Uthi /DL Bocl/ athankot/ Loh/ Yocunderabud/ Nunnngi/ Ulwnmuzl/

Ambnlu/ Jughdnu:n/_uulruttu/ Haustwpie/ Agra/ Juhulpux/ voxt Blelr/

BaLol}ly/ L0chln/ Wb Nazunuj/ AhmvduLad/ V;uqknnpuLnam/ Joipur/

Ramguxh/ ardal hrei/ ';‘_‘_ R
' 10 Accountys Dranch  bay Boll ) R "
3/L()|111)ULOJ. ool lon ' ) S WV 4 E

. ' . '
lndividual concerieed  (Cthrough Proper Channed: )

i 'A 3[ .
Y ""'r Bs . TFg! concerned

Buby Qpse 3/h=3/N. 'l,/'!~~f7//1,|~-')/'|]...U/”‘-._] . B
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Port Biair calcu:egﬁ
Calcutta
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Mhas daar

,aJiLum Dau
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ShLL Hool Chand KR
CDitra _w'm, Mazdoor
.ﬁ.K Lhufterjee_ Mé%zdo0 s ,
qutun Lnl Qmﬁajwala
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‘ 1, remuining aLu
per. rulﬁ

IJ.
bgqefits ‘a as
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g, N TRAR Ly i ¢
ASST. GENERAL rwmcna(p) e
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d?i/uisamar
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4, Yersonsl File

V-uﬂ’t 'wi frsg ;2-'/'

S oy WAADOGTA

-",1.'% '

. 4‘(7|

pNv 5&»00..Shri. x(F(JnL Chandrr Dase Moo teey

A . '
i }' 'UBD DL['O’J' MAGDOGRA "
et i ' MOVEMENT ORDER - or. TRANSFER
,> In acu)rdance with Head Office Transfer Order i 2 ;0/91 Dnlcd 1("71"'91‘
T you arefwill be relloved of your dutiea w, e f. HAve , 'O (,KS(/: N) with instructions to
teport 1o CBRL_. MISANARL on h.Au(u'Q‘l after availing
XKoo . duyrleave deand v ! n)s soining time. ”
2, Partleulnrs .nf lanve remaining lu. Your e Loae

on the date of relleviig  are
given below 1- ’

3.4 (A) You are NOU cligible for teansfer henefige,
(h)  Yvou m}rﬂmm for: l*"msﬂd“bcn"(lf{"r(,ﬂ)ﬂ TINK Y

]mwu xxizyr uml itad apbe edeerqy,

)
( NI (- *Strilke out whichever
is not npplmblc ) 'Signalmc ,
L L o \,___l'\,._\
* leave ol'hcr than Caswal 1-ave anly Name:  py o AACDRAL
should be Sanctioued, - : N .
Desipnation N
Fooan "\}?!Vng
DISTREIJTION :- Cates s S Depardmsel.

_ IR IRREN TN
1. CSD, H.O, Admn, Tianeh (3 A) L '

2. €'SD, 11.0. Accounts Bianch (6 D)
3. €S, Depot Db _
Rrogpsiten CSD Co-0p Cred bl Coete]

. The individual's personal file
) RN

nnd L.P.C) {nY“'mcfoied/mH follow

&,AN"E BEN STORES DL AR l'ﬂﬂ'ﬂ\' | | &)
j% NNbXDKE 3(91”»‘%.)

- I')n!c et ! _Anru:\ LYo,

.";1'. Lot
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() Cl 0_1, diays (e} Reatricted 17 fidaye 0z dye -
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! Annexure-IV series

me
jThe Deputy General manager (F&s)
1Gante@n Stores Departmant
;"QDELPHI’ 119 M.K.Road,
FUMBAT-400 QZ0

? | (THROUGH PROPER CHANNEL)
Fespected Sir,

|

Sub PAYMENT OF SDA IN NE REGION.

»

Reference HO Ssrvice Order o, 9796 dated 15.7.96 and
13ﬁﬁdmf8wlf175lf4518 dated &6th fug’96.

i

Fo I was appointed as LDC and joined in my duty at CSD
DOepot Srinagar. After completion of tenure at Srinagar depot

ngwaS posted to Missamari on 15 Jun’92.

o L>)

In this connection, I am eligible for =D @ Rs. 12 1/2%
rmince my  reporting at this depot which is located at MNE
IRegion. Therefors, 1 reouest vou to be Kind enough to pay

oo . . o
the SDA which bhas bsen stopped 1n August, L996.

| Thanking you,

Yours falthful ly,

Date 21lst Aug’ 96
’ Sdf~ Illegible
(RANJIIT SUTRADHAR)
LD PN 801

CsD DERPOT, MISSAMARI

e
- //\//‘L
L W%&”ﬁ




‘ Aanimexura-IvV series
o

CANTEEN STORES DEPARTHMENT
"TADELPHI™ 119 M.K.Road,
MUMBAT 400 020

(CTHROUGH PROPER CHANMNEL )

Sir,

Sub PRAYER FOR PAYMENT OF S.D.A.

|
i With due respect, I beg to state the following few
lines for your Kind information and necassary action please.

That Sir, initially I was posted at CSD Depot Dimapur
1284 and subssquently 1 have been transferred to Base
0t Mumbal in the year 1990 and further re ) &t OSD
lasimpur wef Mov’92. In this connection I am :
Sba from 92 onwards as per directive of Guwahati High Court
Judgment (Copy enclosed).

Mowever, 1 had already represented vide my application
dated 2LZC00 which was forwarded my Masimpur derot leter
Fo. MPD/EST/~PN-2476/151 dated 24.2.2000. ggain I submitted
a reminder on 28.6&.2000 but £ill date neither I have been
paid SDA nor any reply received,

| In wview of the above I therefore, requesting vour
honour would be kind gnough to please look into the matter
and necessary S0DA  as applicable may Kindly be paid to me at
the sarliest.

Thanking vou,

Yours faithful 1y,

1
Date 01.8.01
S/~
(7. RANGE MM
PN-2476, Security Inchage,
' C3D Depot Missamari

| T ,
a O“ﬂy

0
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Annexure-Iv series’
STA6E /1745

L 11 Jan . 20072

NDGMIP & a)

MO MUMBEST
: PEyMEMT OF SDa.
Feference your letter Mo.3/adm/B-1/1634(808&) /6472 dated

L. O0Y advising us to obtain and forward original ruling to
bwure 10 to pages &0/6% to Cabinet Secretariat (Eal

\%CLlOnT O Mo. 26/12/99-Est~IV dated 2.5.2000 regarding

cla

)

trhe

50 .

ndmnnz strative Tribunal Guwahati Branch-as

rifiction for payment of SDA to the entitled person.

accordingly the concerned staff members have obtained
certified copy of Original Cabinet Secretariat Ruling U0
20012 -99-Ef~-1~-1799 dated 2.5.2000 from the Central

am to the same

efféct regarding pavmant of SDA to the entitled persons
aﬂrJurwz in NLE.Region.

|

G

i

&t the time of obtaining the above certified trus copy

of 3te Cabinet ruling shown in para 2 above, the reason for
differences in number and date to the same ruling was also

Clat
the:

ified and confirmed Lo say that the date and numbers to
Secretariat ruling as shown 1n para 1 above under

reférence was erronsously  typed and the ruling number

forwarding herewith is correct.

4., [
are.

Kesping in view of the

Cabinet Secretariat ruling wou
requasted to plesase set '1a

1ir
the long pending issue as

admissible regarding pavment of SD& to entitled staff as per

S1.

Mo, 11T and™ IV &t para 2 of CAO Sectt U0 No. 20/12/99-

Ea-1~1799 dated 2.5.2000 ordee.

Y
-~
&

NI

S/~
(S.K.GUPTA)
AREA MANAGER
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o ' of my ropresentation to my highupa,

: That the poaition of yranting SPQcLa] .duiy-allouamo_

AL e g e

after postod/transferred to N.E.Region 1is aleo eligible for the -]

;',-'_"2*.'.'" _ ' (“j"é"

To

The General Manager . ‘
Canteen Stores Department .
"Adelphi Puilding® : :
119 M,F.Road ' - A

eg tHumbel ~ 4000320

. e
-

{Through Proper Channel)

Sub 1. ReSARLING SRANTIRG
THE _¥-2Pl.OYKES,

|

. Hitn due xespact 1 humbly suhmi_é that 1 am an ﬁaplcju '

in the Canteen S tores Department at present posted at _M.)uman. : {

o . ‘ : - (1789 v !

A sl-T3/oy,  That 1 was sppointed as such in the year 1980 at

. P 12 = denot, I had been sarving there at foxr _L;'l/;r.aée — Iocta
continuously, Thersatter 1 had mnungrua to Miccamard,

' - That since ay tranater from Jmu & ladm:iﬂbcpot tli
1382 X had act vesn granted the Spacial duty allowanca inspite

to the employees belcng to the N.u.Region and subpquent by outside 1
the N.%, Reqion hag been changod and §t is abandentl-y eclear from
the diractscn famed hy Cirector (3.R) 4n this respect that evea
the subsequently posted outside N.E, Regions mnployes and thete-

sald Special auty allewvance, This has the refexrerce of parsgraph 1XX
t(:f 'M;nxure IXI of the direction of Shri P,RK,Thakvr, Hon'bls Director |
8.5‘. ® - ' . o .

. N
That {nspite of the sbvove clarifi{castion I have been
deprived of having the specisl duty allowance fram the deportmept
concensinn since my transfer to W.f, legicn freoa exl- [Alasn
wvithout nny reascn whatsoaver, ; ' -

Unier the abcve facts and circumstances may I appeal -
your Henour to be grecious sntmgh to conalder my case sympstheti-
cally, 1eqally as well as equitably and pass necessary order tram
your donour's ond for granting the gpecial duty allowance admisaible
to my case for endn of Juatice, ‘ P o

Thanking You,
' fours faithfully,

'/PGVZP/.SJ\ }’Qull‘aé oha .

SN:I S lame 1§ ﬁ“-iLC&/Z ’ A LLL,-Z(':‘QLP\,A",,__
1. Couxk Caae Verdict, e Ko, Q-CG\S" ' |
. 2+ Appointment letter, ' ‘ Desiénatron t "I_7ch7—elam’ ,

3. Movement order, C5D Depot, m'“‘““" .

'
s -



To

~57- ‘\W 'A B

The Onneral Managcx:
Cantern 3tores lepartasnt
*aAdalphi Building”
119 H.Koﬂnad_b ’

Fuwobad ~ 400020

(rhrough Praper Channel)

{}:. EMPLCYEERS,

Sub - gzc NG_GRANTING or grgx AL gg g ALLOHANCE
. i

" 8ir,

. Mith e :e«pnct I hunbly qnhmit *hat I am &n employoo

lin the Canteen 3 teres Depertment at preaant “csted at My smamari,

That X was appointed ap. auch in the yeat 1990 ac

| Sxinngsr depot. I hag been sexving there at fcr. one & half years

continuously. Thereafter I had been transferrad eo Hiasamarl.

‘ That siree my transfer from Jamemu & Kadhmir Depot. in
1992 I had not baen granted the Specisl duty allowance inspite
of nary reprosanLJEion to ay highups,

That the position of grmnting wprrinl ﬁuty sllowance
to the employees belong td the N.E.Region and subsquent by outside
the N.E. Region has baen chanaad and ft 14 abondantley cleax . from
the dAlyaation {ssued by Director ( ..u) in thia reepoct that even
tha pubszequently postad outeide N.R, Regions employse. and there~
after posted/transferred €3 N.K, Region 1a“also eligible for the

natld fpacial duty sllowdnce, This haa the: referrence of paragraph XII

C P et e

of Annexure 11 of the dirnction of Shri PN, Phnkur, Hon'ble . rector

(8RR, )

That inspite of the above Cl&f}fiudui@b I have beadn
deprived of naviang the apecial duty allowancw from the -dspartment

‘concéssion since my. transfer to N.E, heglon’ fron J’?lt

without any reason whatsoever,

Undcr the aucve facts ard circum npancrs nay I a;‘p"al

-your Kontur to be gracicus encngh to conzider any casc sympathetic
- cally, legmlly as vell as ecultarly end gass néceasary order from

your Honcur's end for grarting ths spacial Guty allowance admissible
to my.¢ase for ends of Jugtice,

Th e.nkj. ng You,

& faithfully,

Encl = Name 3 T\o‘/,‘\]‘! gl([u (Jlxm
1. Court Case Verdict, : P, Ro,. Sol

2., Appointment letter, : Designation ¢+ . L Dc (5)

PP 220 D Y ey
3. Movement order, caD I epot;. M;ssg‘amari.

ol -
v%{f:;/’izjy//f B o .'i S -
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‘ Annexure-yY sepries
MMDAEST /60 /5860
|

|

Ty

lever s

['hé

MO MUMBaT
SEC.&(PS)

27 Aug..2ee2 (99§

ﬁus : PEYMENT OF SDé& TO THE STAFF POSTED IN THE NE
b REGTOM.,

Further to our letter No. MMO/EST /603818 datend 292.8.96
pu the above subject.

1

i

! S more application dated 21.8.96 submitted by the
ndermentioned staff are forwardsd herewith for Your
deS"MPv action please.

S BOL7 Shri Ranjit Sutradhar, LDC
R 5665 Shri Paresh Sut radhar, Mazdoor
Lo

3. 4210 Shri Lh@uula s . Yatochman

Fersonal service dates in brief for the above staff are
below for vour ready reference please

“

S PHM 8017 Shri Raniit Sutradhar, LDC was initially
P appointed at Srinagar and then posted to Miszamari

L on 15.6.92. His home address is within the NE
- Region.

@, PN 5665 Shiri Pare Sudradhar, Mazdoor was
initially appointed at Port ﬁlmii and then posted
_ to Misamari on 14.7.92. He home address is within
L the NE Region. )

. A. P 4210 Sri Chetelal, E. VYatchman was Initially
appointed at Hirunachal Ewpot rnow known as Masimpur) before
ariginating the SD& order. Now he has posted at this depot
mx udJCULfM from 1.7.94. His home address is outside the NE

In view of the differmn? e
regquest you to please verify the
dl“-ﬁ]ldlbIW5 pavyment may be mad

service Jdates we
Igibility and if they

|

mn:lo R

"

Potisra
: Officer in charge

Co 4 Moo Sec 3 (B~17)-~ For information with r&ia:e ce to
”bnﬁ ser Order No. 9/94

and . vﬁur 1 tt%r No. I/ /adm/

v
el
o

<
.,
&

3
3
e
X
=
o
&
i
o
{

For information L]&w«wu
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Anncxurc-V scrics

CSD Depot
MISSAMARI
A.GM.(ACCTS)
SEC-6 (PAY ROLL)
CSD HO MUMBAI
MMIYEST/66/261 26 Apr 2002

Sub: PAYMENT OF SDA.

. Reference your letter No. 6D/PR/SDA/1052 dated 26.3.2002 for payment of SDA
endorsed to RM(E).

*As desired a list o the eligible employees of this depot for payment of SDA as per
cncloscd format is forwarded herewith.

The enclosed format is duly signed by the eligible employees and shown details
of posting effected to them till date during service period.

‘The details of the employees as per altached format are as under :-

SLN'| P.No. | Name Design Name of the depot
o. | served outside the NE
: Region .
01 2078 Sri D Mazumdar Asstt. CSD Baghdogra in
L May ‘97
02 1402 Sti A.N.Sharma | Supdt. ' CSD Jabalpur in 1969
03 |2073 Sri P.C.Malakar SK-II CSD Baghradogra in
‘ 1978

04 2172 Sri N.C. Kachari SK I CSD Port Blair in May
‘99

05 2191 Sri HK.Deka SK I CSD B.D.Bari in Feb

v 89

06 2476 Sri Z. Rangkhum S/incharge Base depot, Mumbai in
1990

07 |2733 B.D.Sharma LCS(S) CSD Srinagar in 11/92
(11/92)

08 4952 Sri Lokeswar Das Mazdoor CSD Port Blair in 2/88

09 5261 Sri Dcheswar Das W/Man CSD Agra in 01/95

10 | 5198 Sri B.D.Barman W/Man CSD Kolkata in 11/97

11 | 5564 Sri Gancsh Kumar W/Man CSD Kolkata in Jan’93

12 | 5945 Sti S.P.Neog W/Man CSD Visakhapatnam in
Mar’95

13 4915 Sri Deben Ch. Das W/Man CSD B.D.Bari in
May’88

14 4720 Sri Indreswar nath Mazdor CSD Cochin in Mar’95

-
/\)}’ o(}juv
P



~ bo -

CSD DBaghdogra in

|
15 | 4681 | SriKasim Ali Mazdoor
‘»g Jan’94
16 ;J;' 5657 Sri Sri Ramjan Ali W/Man CSD Port Blair in Apr
i ‘89
17 ‘f 5787 Sri B.B.Debnath W/Man Kolkata in Mar’90
18 , | 5800 | Sri Kajal Das W/Man CSD Ramgath in Jan
| ‘95
19 | [8017 | Sri Ranjit Kr. Sutradhar | LDC(s) CSD Srinagar in
! Sept’90
20 [ 6222 | Ri Antony Topas W/Man CSD Bikanar in
| Sept’98
21, |2076 | PKDuia SK-II CSD Baghradogra in
I Dec’90
22 | 6046 | SriN.C.Boro Peon CSD Dethi in 1992
I
;
Sd/- Ilegible
(S.K.GUPTA)
; AREA MANAGER
Encld : A’s

Cc: No Sec 1(Admn) -

[
‘
i

Ce : RM (East)
(H

This has reference to your letter
No. 3/AdmuV/B-I/1634(SPA)/1549 dt. 8.4.2002

addressed to AAO (Pay Bill) with a copy to us.

- for information please.
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‘HE MANAGER
}SD DEPOT MISSAMARI

HE DCM (F & A)
SD HO MUMBAI

MOSEST/66/1178

p PAYMENT OF SDaA TD ALl O3S0 EMPLOYE

REGTON.

Paference this office
Fab’ 2000 vide which the copy of reprezsentation
1

President and  Secretary of  O8D Dan

emplovees serving in

ndia Transfer Lisbili

wwourable action.

Annexure-V{Series)

B o
Sept T 200N

Qnmloy@es Union (Copy Enclosed) requesting to releasse SDa tr

N.E.Region on basis of ha

ties

was  forwarded  to

Since the union side is pressing as hard Lo kn

action, you are requested Lo please convey

the matier

to the union rep.

President/Secretary
Csl Emplovess Union
Missamari

MO/ O01L2 /02 /EST /S

4

/
£

W
%o

»

SEVING IN N.E.

letter Mo, MMODAEST/ 64 27241 dated

recaived

Missamari

N

ving a1l

vol  far

ow about

Uz the

to enable us to convey the

Sd/- 11legib

(Y. PANDIAN)
ARER MANAGER

For information

le



Annexure-V series
CANTEEN STORES DEPARTMENT '

Firom T

mpoccounts Saction The Manager

Pay Roll CSD Depot

Csr HO, Mumbai Marengl /Oinapur Masimpur/
Missamari

Ref No. GD/PR/SD/1052 ' Date 26 MER 02

Sub : PAYMENT OF SDA

iy

Peference clarificat

Lon Cabinet Ssoretariat  not No.
20/12/99-EA-1-1799 datec 7

o000 on pavment of SDA.

&

A

2. The following category of emplovess are eligible for
S
N -

&) an aemnplovee belongs to NE Region and subsequently
posted outside NE Region, if pozted/transferred to NE Region
and he is also having a common All India seniority and all
India tranzsfer liability.

ing from NE Fegion posted to NFE Region
&ntly transferred out of the ME Reglon
ion after sometime serving In Non NE

2 £an mpln\ @ h
ﬁnitially but subs
but reposted to ME
Region.

[~}
)

il
Ak
e

. In view o the above, vou are requested to forward the
details of such emplovess who had worked or are working in
wour depot for working out the SDA arrears.

4. Please accord priority.

Gd/~ Illegible
(M. S.RAIPUT)
AGM (ACCTS)
FOR DGM(F & A)

Ce : RM (EY | - for information and necessary action
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GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
CANTEEN STORES DEPARTMENT
*ADELPHI” 119 M>K>ROAD

MUMBAI-400 020

10 July 2002

csD _ORDER NO. 11/2002

PART = PERSONNEL & ADMINISTRATION

3UB : SPECIAL DUTY ALLOWANCE FOR CIVILIAN EMPLOYEES OF
THE CENTRAL GOVERNMENT SERVING IN THE STATE AND
UNION TERRITORIES OF NORTH EASTERN REGION
INCLUDING SIKKIM.

& copy of Govt. of India Ministry of Finance paparbnent
of Expenditure 0.M. Nozll(SUEQTWE_II(E) dated 79.05.200Z2 on
the above subject is reproduced as annexure AT Lo this CSD
Grder.

Te Pl

fNﬂﬁmﬁlNGH)

| oY . GENERAL ManagER (P & )

i EOR GENERAL MaHaGER
QLSTRIBUTION

-
T b

la The Secrefary. BOCCS, MNew Del
2. &

3



_ ’){/'lndia that C.G. civilian Employees who have All India Transfer Liability are eqtitled-
‘ .

V
e

X _URE ‘A’ TO CSD ORDER NU. 11/2UY2 UAIEY __vuLy suue

- A

P

F.No.11(5/97-E11.(B)
Government of Indja
Ministry of Finance _

Department of Expenditure -
TTILL

New Delhi, dated thie 20" May, 2002.

OFFICE MEMORANDUM

Subject: Special Duty Allowance for civilian employecs of ';h'e‘ Central.
. Government' Serving in the State and Union Territories of North

Eastern Region including Sikkim. -

e e e e e e o o e e B s o ;e me a0 i v o o e m R o o 04 ) B s e 0 08 4 a0 o 0 1 b0 e o

The undersigned is dirccted to refer to this Dcparﬁ:chi_’s OM No.20014/3/83-
E.IV dated 14.12.83 and 20.4.1987 read with OM No.20014/16/86-E.IV/E.11.(B) dated
1.12.88, and OM No.1 1(3)/9S-E.IL(B) dt. 12.1 1996 on the subject mchtiand above.

2.- Certain incentives wete granted to Central Government éfn'pioye'es posted in

VR

NI region vidc OM dt. 14.12.83. Special Duty Allowance (SDA) is one of the

Liability’. The necessary clarification for determining the All India Transfer Liability
was issued vide OM dt.20.4.87, laying down that the All India Transfer Liability of
the members of any scrvice/cadre or incumbents of any post/group of posts has to be
determined by applying the tests of recruitment zon€, promotion zone ctc, ie,

~ incentives granted to the Central Government employees having *All India Transfer”

whether. recruitment to service/cadre/post has been made on All ‘India basis and .
- whether promotion is also done on the basis of an all India common seniority list for

the service/cadre/post as a whole. A mere clausc in the appointmerit letter to the effect

that the person concerned is liable. to be transferred anywhere in India, did not make . .
- him eligible for the grant of Special Duty Allowance I '

3. Somec employces working in NE region who were not eligible’ for grant of
Special Duty Allowance in accordance with the orders issued from time to time
agitated the issue of payment of Special Duty Allowance to them befoie CAT,
Guwahali Dench and in certain cases CAT upheld the prayer of emplovees. The
Central Government filed appeals against CA'T orders which have been decided by
Supreme Court of India-in favour of UOIL. The Hon'ble Supreme Court in judgemeént
delivered on 20.9.94 (in Civil Appcal No. 3251 of 1993 in the case of Uol and Ors
V/s Sh. S. Vijaya Kumar and Ors) have upheld the submissions of the Government of

to the grant of Special Duty Allowance on being posted to any station in the North
Eastern Region from outside the region and Special Duty Allowance would not be

:payable merely because of a clause in the appointment order relating to All India 4

Transfer Liability.

4. In a recent appeal filed by Telecon Department (Civil Appeal No.7000 of
2001 - arising out of SLP'No.5455 of 1999). Supreme Court of India has ordered on
5.10.2001 that this appeal is covered by the judgement of this Court in the case of UQI -
& (s vs. S Vijayakumar & Ors. reported as 1994 (Supp.3) SCC, 649 and ﬁ)llow;‘d

" the case of UOI & Ors vs. Excative Officers’ Asaointon Grouy C" 1993

A
Sh

/



R ,T . _ o ' -2 ' : - 4
. - : (Supp. 1) SCC, 757. Therefore, this appeal is to bcv_a‘llov..'cd in favour of the UOL. “The
e Hon'’ble Supreme Court further ordered that whatever amount. has been paid to the

.~ employees by way of SDA will not, in any cvent, l)c rc(,ovcrcd from them inspite of
the fact that the appeal has been allowed.

5. In view of the aforesaid Judgcmcnls the criteria for paymcnt of Spccml Duty
Allowance as upheld by the Suprcmc court, is rcxtex atcd as under -

“The Speual l)uty Allowance shall be admns’mblc to Central Government
employccs having All India Transfer l,nablluy on posting to North Eastemn
regnon (mdudmg Sikkim) from outsndc the reglon '

oo _ All cases for grant of Spcual ‘Duty Allowance including those of All India Service
. Ofl'lcers ‘may be rcgulated stnctly in accordance wnh the above mentloned criteria.
, 6, All the Mmutncs/l)cpallmulls cle. are lcqucslcd to- keep the above
" instructions in view for strict compliance. Further, as per dlrechon of Hon'ble
Supreme Court; it has also been decuded that -

()  The amount. 'ﬂwady pald on account of Spcual Duty Allowance to the
~ineligible persons not qualifying the cntena mentioned in 5 above on or before
©5.10.2001, which is the date of judgement of the Supreme Count, will be
'walvcd However, recoveries, if any, alrcady made need not be refunded.

(i) . .The amount paid on account of Special Duly Allowance to incligible persons
after 5.10.2001 will be mcovcrcd =

7. These oldcrs w1|l be apphcable mufatiy nmlandn for regulatmg, the claims of

Islands Special (Duty) Allowance which is payable on the analogy of Special (Duty)

- ‘Allowarice to Central Government Civilian unployces scrvmg in the Andaman &
a Nicobar and Ldkshadwccp Groups of lslands '

8. In their application to cmployees of lndlan Audit & Accounts Departmcnt
'these orders issue in consultation with the Comptrolier and Audltor General of India.

(N.P. Smgh)
Under Secrc(nry to thc Governmcnt of India.

All Mmlstnes/l)epartmcnts of the Gover nmen( of lndla, etc.

Copy(mth spare copies) to C&AG UPSC etc. as pcr standnrd endorsement
Ilst | . .
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COURT CASE

Annexure-V]

: MO$T IMMEDIATE
Cabinet Secretariat
i (E.A.Section)
Subjéct: Special (Duty) Allowance for Civilian employees of the Central

Government serving in the State and Union Territories of North

Eastern Region - regarding.

1. SSB Directorate may kindly refer to their UO No. 42/SSB/AT/99(18)- 2369 dated
| 31.03.2000 on the subject mentioned above.

2. 1 The points of doubt raised by SSB in their UN No. 42/SSB/AT/99(18) -.5282

dated 2.9.1999 have been examined in consultation with our Integrated Finance
and Ministry of Finance (Department of Ixpenditure) and clarification to the

points doubl is given under for information, guidance and necessary action :

The Hon’ble Supreme Court in their Judgment
delivered on 26.11.96 in Writ Petition No. 794 of
1996 held that civilian employees who have All
India transfer lability are entitled to the grant of
SDA on being posted to any station in the
N.E.Rcgion from outsidc the rcgion and in the
following  situation  whether a  Central
Government employee would be eligible for the
grant of SDA keeping in view the clarifications
issued by the Ministry of Finance vide their uO
No. 11(3)/95.E.Ii(B) dated 7.5.97

A person belongs to outside N.E.Region but he is
appointed and on first appointment posted in the
N.E.Region after selection through direct
reeruitment bascd on the recruitment madc on all
India basis and having a common/centralised
seniority list and All India Transfer Liability.

No

b)

An employee hailing from the N.E. Region
selection on the basis of an All India recruitment
test and borne on the Centralised cadre/service
common seniority on first appointment and
posted in the N.E.Region. He has also All India
Transfer Liability.

No

An employee belongs to  N.L.Region was

appointed as Group “C” or “D” employee based

No

/

P

AN

o
i

e
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on local recruitment when there were no cadre
rules for the post (prior to grant of SDA vide
Ministry of Finance OM No. 20014/2/83-E.IV
dated 14.12.1983 and 20.4.87 read with O.M.
20014/16/86E.II(B)  dated 1.12.1988)  but
subsequently the post/cadre was centralised with
common seniority  list/promotion/All  India
Transfer Liability etc. on his continuing in the
N.E.Region though they can be transferred out to
any place outside the NE Region having All India
‘Transfer Liability.

An employee belongs to N.E.Region and
subsequently posted outside N.E.Region, whether
he will be eligible for SDA if posted/transferred
to N.E.Region. He is also having a common All
India seniority and All India Transfer Liability

An employee hailing from NE Region, posted to
NE region initially but subsequently transferred
out of NE Recgion but rcposted to NE Region after
sometime serving in non NE Region

The MOF. Deptt. Of Expdr. Vide their UO No.
11(3)/95-E.1I(B) dated 7.6.97 have clarified that a
mere clause in the appointment order to the effect
that the person concerned is liable to be
transferred anywhere in India does not make him
eligible for the grant of Special Duty Allowance.
For determination of the admissibility of the SDA
to any Central Govt. Civilian cmployccs having
All India Transter Liability will be by applying
tests (a) whether recruitment to the Servic/Cadre
/Post has been made on All India basis (b)
whether promotion is also done on the basis of
All India Zone of promotion based on common
seniority for the service/cadre/post as a whole (c)
in the case of SSB/DGS, there is a common
recruitment system made on All India basis and
promotions are also one on the basis of All India
Common Seniority. Based on the above
criteria/tests all employees recruited on the All
India basis and having a common seniority list of
All India basis for promotion etc. are eligible for
the grant of SDA irrespective of the fact that the
employee hails from N.E.Region or posted to
N.E.Rcgion from outsidc thc N.E.Rcgion

In case the employee
hailing from NE
region is posted
within NE Region he
is not entitled to
SDA till e is once
transferred out of
that Region

Based on point (iv) above, some of the units of
SSB/DGS have authorised payment of SDA to
othe employees hailing from NE Region and
posted within the N.E.Region while in the case of
others, the DACS have objected payment of SDA

It has already been

clarified by MOF
that clause in the
appointment  order

regarding All India




to employees hailing from NE Region and posted
within the NE Region irrespective of the fact that
their . transfer liability is All India Transfer
Liability or otherwise. In such cases what should
the norm for payment of SDA i.e. on fulfilling the
criteria. of All India Recruitment Test & to
promotion of All India Common Seniority basis
having been satisfied are all the employees
Eligible for the grant of SDA

transfer Liability
does not make him
eligible for grant of
SDA

Whether the payment made to some employees
hailing from NE Region and posted in NE Region
be recovered after 20.9.1994 ie. the date of
decision of the Hon’ble Supreme Court and/or
whether the payment of SDA should be allowed
to all employees including those hailing from
N.E.Region with effect from the date of their
appointment if they have All India- Transfer
Liability and are promoted on the basis of All
India Common Seniority List.

The payment made
to employees hailing
from NE Region &
Posted in NE Region
be revered from the
date of its payment.
It may also be added
that the payment
made to the
ineligible  employee
hailing from NE
Region and posted in
NE  region be
recovered from the
date of payment or
after 20th Sept., 94

whichever is later.

TSN A W N e

This issues with the concurrence of the Finance Division, Cabinet
Secretariat vide Dy. No. 1349 dated 11.10.1999 and Ministry of Finance
(Expenditure)’s 1.D. No. 1204/E.II(B) dated 30.3.2000.

Shri R.S.Bedi, Director ARC

Shri R.P. Kureel, Director, SSB
Birg.(Retd)G.S.Uban, IG,SFF

Shri S.R.Mehra, ID(P&C), DGS

Shri Ashok Chaturvedi, J S(Pers),R&AW,

Shri B.S.Gill, Director of Accounts, DACS .
Shri J.M.Menon, Director Finance(S),Cab. Sectt.
Col. K.L. Jaspal, CIOA, CIA

Cab. Sectt. UO. No. 20/12/99-EA-1-1799 dated 2.5.2000.

e

Sd/-

THegible
(P.N.THAKUR)
DIRECTOR(SR)
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IN THE CENTRAL ADMINISTEATIVE TRIBUNAL

GUWAHATI BENCH 2%¢ GUWAHATI

Oede NOe 30 OF 2003
Shri Renjit Sutradhar & Ors.

[ A KN N ] AEElicant .
-Vs - -

Union of India & Ors'.
secee Regpondents.
- And - {
In the matter of ¢

Written Statement submitted by

thé respondentse.

The humble respondents beg to submit the para-wise

written statement as follows $=~

1. Tha£ with regard to the statement made in para 1,
of the application the respondents beg to state thet recovery
of Special Duty Allowance from the applicants have been made
as per the rules and regulations given in para 6(i)and (ii)
of Govt. of Indie, Ministry of Finance, Department of Expenditure
OM No. P Noo 11(5 Y97-B-II dated 29 May 02 and Service Order
No. 11/2002 dated 10 July 02.
Copy of @M dated 29 May 02 and Service Order No.
11/2002 dated 10 July 02 is encldésed as Annexure -~
1& 2. The issue was further clarified at Serial
Noe 130 of Swamy's News for the month of Sept, 2002
at page 75 and T6. Copy of fhe same is enclosed as

Annexure =3.
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S0 far as admissibility of Special Duty Allowance
'to the applicanis in temms of OM dated 14 Dec 1983, 01 Dec 1988
E?anci 22 July 1998 is concerned, and submit that in an Appeal
~ifiled by Telecom Department ( Civil Appeal No. 7000 of 2001
%arising out of SLP No. 5455 of 1999 )« Supreme Court of India
-fhas ordered on B4 05 Oqt 2001 that this appeal is covered by
“the Judgement of this Court in the case of UOI & Ors -Vs-
'8 Vijaya Kumar & Ors reported as 1994 (Supp.3) SCC, 649 va.nd
followed in the case of UOI & Ors. Bxecutive Officers® Asso-~
?'ciation Group 'C' 1995 (Supp. 1) SCC, 757 + Therefore, this
| appeal is to be allowed in favour of UoI.
In view of the aforesaid judgement, the criteria
:for payment of Special Duty Allowance, as upheld by the Suprenme
ECourt is reproduced as under ¢-
' # fhe Special Duty Allowance shall be admissible
to Central Govt. Bnployees having All India Transfer
Liability on posting to North Bastern Region inclu~
ding Sikkim from outside the region".
Conseduent to the Hon'ble Supreme Court Judgement,
GOI, Ministry of Finance, Department of Bxpend iture
nave issued OM No. F. No. 11(5 Y97-E.II(B ) dated

29 May 02 ( Anmexure -1 ).

2 Thet with regard to the statement made in para 2, 3,

“and 4.1, of the application the respondents beg to offer no

! commentse
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| 3e That with regard to the statement made in
para 4.2, of the application the respondents beg to state

| that it is correct that the applicants are employed at CSD

Depot. Missamari éxcept applicant No.9 who is pfesently

posted at Port Blaire.

4. That with regard to para 4.3, of the'application

the respondents beg to offer no commentse

5. That with regard to the statement made In para 4 .4,

of the application the respondents beg to state that it is

| reiterated once again that as per the direction given in Hon‘ble
| Supreme Court Order dated 05 Oct, 2001 and Govt. of India,
Ministry of Finance, Department of Expenditure OM No. F. No.

| 11(5 Y97-8-T1(B ) dated 29 May 02 and Service Order No. 11/2002

| dated 10 July 02 ( Annexure=- 1 & 2 )and Skamy's News of Sept 02

(Annexure=-3 ) on the subject of Special Duty Allowance to North

Eastern Region, the applicants cannot claim the Special Duty

' Allowance merely because of a clause in the appointment order

relating to ALl India Transfer Liability. Special Duty Allowancéff~

is admissible only to civilien employees posted from outside the

| region and not otherse

6. That with .regard to the statement made in para 4.5,
of the application the respondents beg to state that the comments.'
given at para 1 and 4.4 are reiterated once again. The Office
| Memorandum under letter No. 20014/3/83<B.IV dated 14 Dec 1985

| ment ioned in the said OA has already been superseded in view
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of the latest Govt. of India, Ministry of Finance, Depariment
of Bxpenditure OM No. F No. 11(5 Yo71-E-11(B ) dated 29 May 02

and acted as Service Order mendioned above «

T. That with regard to the statement made in para 4.6,
;pf the application the respondents beg to state that as per
para=5 of OM No. F.No+11(5 YO7=E~II(B ) dated 29 May 02. Special
ihty Allowaence is admissible to Central Govt « Bmployees having
All India Transfer Liability on posting to North Bastem Region
(including Sikkim ) from outside the region.

- 8. That with regard to the statement made in para 4.7,
of the application the respondents beg to state that repeat and

i’eiterate what is stated abovee.

9. That with regard to the statement made in para 4.8,

di‘ the application the respondents beg to state thé.t deny and

- reject the contention mentioned in the said para. Special Duty

| Allowence is not admissible in the case of the applicants as

3: téhey belong to North Bastern Region. |

‘ | Hon'ble Supreme Court Order and OM No. F No. 11(5 Y97~
B-II(B) dated 29 May 02 have clearly stated that Special Duty

' Afllowance is admissible only to civilian employees posted from

d’utside the region and not others. Hence the con‘tention of thé

a:pplicants that they hawe fulfilled the eligibility criteria |

léid for payment of Special Duty Allowﬁc;e is not correct. The

OMg dated 14 Dec 83, O1 Dec'88 and 22nd July '98 are not valid

: in viewy of mesh OM No. Fe Noo11(5 ¥/97=B-11(B ) dated 29 May'02
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issued by Govte. of India Ministry of Finance, Department of

Bxpenditure conseduent to the Hon'ble Supreme Court Order.

10. Phat with regard to the statement made in
para 4.9, of the application the respondents beg to state
that repeat and reiterate what is stated above.

As regards reéovery of Special Duty Allowance

already paid to the ineligible persons are concerned, Bespondents

submit thet recovery of Special Duty Allowance was carried out

as per the direction given in para=6 of OM dated 29 May 2002

which is reproduced below -

Para~6 of GOI, Min. of Finance, Deptt . of Bxpenditure OM

No. 11(5 Y97-B-I1(B ) dated 29 .05.2002.
A1l the Ministries/Departments etc, are requested to keep the

above instructions in viey af for strict compliance. Further,

as pey direction of Hon'ble Supreme Court, it has also been

decided that -

(1) The amount already paid on account of Speéial
Daty Allowance %0 the ineligible persons not
qualifying the criteria mentioned in 5 above on
or before 5¢10.2001. vhich is the date of

Judgement of the Sapreme Court, will be waived.

However, recoveries if any, already made need

not be refunded.

Phe amount paid on account of Special Duty
+10.2001

(11)
Allowance to ineligible persons after 5

will be recovered
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No staff has been paid SDA from 01.10.2001 40 till
date except PN-5279 Shri H K Dass, watchman, who has been
erroneously paid SDA w.eof. Jan 2003 to March 2003 Rs.1206/-

and the same is being recovered as per AAO ( Pay Roll ) letter

. No. 6D/PR/F&A/1117 dated O1 Apr*03 (Annexire=4 ).

1 10. That with regard to the statement made in para 4;1 0,

, of the application the respondents beg to state that repeat and
i reiterate what is stated abowve.

11. That with regard to the statement made in para 4.11,
of the application the respondents beg to state that the OM

f | UeOe Nos 20/12/99-BA-1-1799 dated 02 May 2000 is no longer valid
| | in view of OM No. F No.11(5 Y97-3-11(8 ) dated 29 May 02 issued |
‘ by Ministry of Finance, Department of Expenditure conseduent

| t0 the Supreme Court order.

12. That with regard to the statement made in para 4.12,
1 of the application the respondents beg to state that repeat and
, Teiterate vhat is stated above. The OM dated 02 May 2000 mentioned

by the applicant has already been referred in the new OM No.

| F No«11(5 ¥97-B-I1(B ) dated 29 May 02 issued by Ministry of

Finance, Depariment of Bxpenditure and submit{ that recovery of

| Special Duty Allowance has been carried out as per the instructions-‘
|contained in the said OM dated 29 May 2002, as the Special Duty
Allovance is admissible only to the employees posted from outside

the region and not € to others.
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13, That with regard to para 4.13, of the application
| the respondents beg to offer no comments.

14 That with regard to the statement made in para 5,

‘of the application the respondents beg to state that the respon-=
‘dents have not done any injustice or discrimination to the

applicants as alleged.

s
|
5. That with regard to para 6, T, 8, 9, 10, 11 and 12,

ﬁof the application the respondents beg to offer no comments.

That the applicants are not entitled to any relief
isought for in the application and the same is liable to be

'dismissed with costsé.

|
i
l

Verification ceovocece oo
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YERIFICATIION
I, Shri VINDD KUNMAR ,» Presently

| working as /Ze_gio««aﬁ MM‘A?MLE‘*@ &S D”""""Z“‘ , being duly
| authotised and competent to sign this verification, do hereby
solemnly affirm and state that the statements made in para

are true to my knowledge and belief and those made

in para being matter of records, are true t0 my ImLoxm

information derivéd therefrom and the rest are my humble submission

before this Hon'dble Pribunale I have not suppressed any material

facte.
And I sign this verification on this 2.4th day of

Afm‘ﬁ. 2003 . (
%&,

“Deponent 770>
VINOD RUMAR

Reglonal Manager ( East)
Canteen Stores Department

Govt. of India, Ministry of Defence
 Guwahati-781027
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(/\‘ // ..., Government of India
e , " Ministry of Finance
' ' 'Department of Expenditure
_ K K th o ke )
RO ! ’, ’ New Delhi, dated the 29™ May, 2002.

 QEVICE MEMORANDUM

Subject: special  Duty Allowance for  civilian employecs  of the Central
Government  Serving ‘in the State and Union Territorics of Notth
LZastern Region including Sikkim,
The undersigned is-direcled 10 refer to this Department’s OM No.20014/3/83-
E1V dated 14.12.83 and 20.4.1987 recd with OM No0.20014/16/86-L.IV/E 11 .(13) dated
}.12.88, and OM ,NO' 1 1(3)/95;-'5‘. ‘I,-.Q%?,{‘$;,A?-1419.96 on the-subject mentioned above.

, 2 Certain incentives were granted to Central Government employces posted in
AV NE region vide OM . 14.12.83. " Special Duty Allowance (SDA) is one of the

incentives granted to the Central Government employees having Al India Transfor
Liability’. ‘The necessary clasification lor determining the All India Transfer Liability
was issued vide OM d1.20.4.87, laying down that the All Indja Transler Lisbility of
the members of any service/cadre or incumbents of any post/group of posts has to be
determined by applying the tests of recruitment zone, promotion zone cle., i,
whether recruitment to service/cadre/post ase been made ™ on All fudia basis and
whether promation is also done on the basis of an,all-India common seniority list for
the service/cadre/post as a whole, A mere clause in the appointment letter to the eflect
that the person conceried is liable to be translerred anywhere in-India, did not make

bim-elipible for the grant of Special Duty Allowance.
. ;HNJJTP‘ R :

AN

-

Some employces working in NE region who were.not cligible lor grant of
special Duty Allowance in accordance with the orders issucd from time fo time
spitated the issue of payment of Special Duty Allowance o them before CAT,
Guwahali Benel and in certain cases CAT upheld the prayer of cmplovees.  “The
Central Government fifed appeals against CAT orders which have been decided by
Supreme Court c,)rlndi;xiﬁwour of UOL The Hon'ble Supreme Coutt in judgement
delivered on 20.9.94 (in Ci\—'iTKﬁpcal No. 3251 of 1993 in the case of Uol and QOrs
Miv Sh S, Vijaya Kumar and Ors) have upheld the submissions of the Government off
hadia Uml_'("?‘(z'. cii'_i[jix_x_g_1‘;}“1_1'1])_1‘(‘)‘)-'005 who have All India Transfor Liability arc cqtitled |
o ithe grant-of Special Dty /\llai\;'zi'ii?.:éw{;(i‘iin(:ing posied 16 any §ation in the North
tern _!f\;g;,g_i._(_'g_n'__J)_'(_;u_x. outside thz_region and Special ‘Duty Allowanceavould not be
yalde merely because of a cladse ‘in the appointment order relating to Al India
Transter Liubjlil_y. ' ' T T ' e )
‘M
L Inearecent appeal filed by TVelecom Department (Civil Appeal No. 7000 of
20T - arising out of S1.p Mo 5455 of 1999), Supreme Court of India has ordered on
SAR208 1 hat this appeal is covered by the judgement of this Court in the case of UOL
s, 5 Vijayakumar & Ors, reported as 1993 (Supp.3) SCC, 649 and (ollowed
bothe case of VIO & Ors v, Lxeentive ONicers’ Association Group (71905

—

i1t
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(Supp.1) SCC, 757 Therefore, this appeal is to be allowed in fuvour of th- VO™ e
Flon'ble Supreme Court further orderced that whatever amount lias been peid to the 7 A
crployees by way of SOA- will not, i any cvent, be recoveied from themn inspite of
the fact that the appeal has been allowed,

o

Allowance, as upheld by the Supreme court, is reiterated as under:-

- . N 0 . . .J . . . -~ . ¢n . . 1
5. In view of the aloresaid Judgements, the eriteria for payment of Special Duty b

‘The- Special. Duty Allowance shall: be - admyssible " to” Central Government
employees having All India Transfer Liability on posting to North Lastern
region (including Silkim) from vulside the region.”

—— e,

All cases for grant of Special Duty Allowance including those of All India Service
Officers may be regulated strictly in accordance with the above mentioned criteria,

0, Al the Ministrics/Departimenis cle. are requested o keep  the
inslruc[jonsﬂ in view- for utrict compliance. Further,
Supreme Courl, it has also been decided that --

above
as per direction of Hon'ble

() The amount Elll‘C(l'\l)‘f“iwi(l on accaimt of Special Duty Allowance 1o (he
incligible persons not-qualifying the criterid mentioned in 'S above on or before
5.10.2001, which is the date ol judgement of the Supreme Comt, will be

WI-lo_ﬁ\icx"cr,“i‘céov‘crics, iCany, already made need not be refunded.

(1) The amount paid on account of special Duty Allowance to incligible persons
alter 5,10.2001 will be recovered,
B L A
I K : e ) N
7. Thesz orders will be applicable mitenis murandis for resulating the claims ol

Isfands Special (Duty) Allowanee which i pavable on (he avalogy of Special (Duty)
Allowance o Central Government Civilian cployces serving in the Andaman &
Nicobar and Lakshadweep Groups ofIslands, |

L [ e . : . . .
3. In their applicstion 1y emplzices of Indian Audit & Accounts Departnent,

"these orders issue in consuliation with the Comptroller and Auditor Genceral of Tndia.

/\'(?;",(L
N e
: ‘ . S(PLT Singhy)
e UnderSeerstney (o the Government ol India,
All l\'ZZini:~:tric:,.-',’,’.;"t.:';r:zx'f,mcm:,’vm" the Govermuent of India, ofc,

opy{with spare copies) o C& ALGUTEC ete, as perstendavd endorsanmiont
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SyamysuewS 15 September, 2002

' ‘I(inélly, confirm whether the above cases will come \.\"i.l.hi.l.lmll.l(’..
' ambit of definition under CS (MA) Rules,“wfm,. S
C - e , . §. Chandramouly,

Manager - Internal Audit, -
1.T.1. Limited,
Bangalore - 560 016.

As per O.M., dated 17-9-1999, the age-limit has been removed
and all the sons who fulfil the other dependency conditions arc, cntitled
to medical facilitics irrespective of their age, vide Page No. 106 of
Swamy's Compilation of o) ‘(MA) Rules -'_211(}1 Edition. '

A female employee after marriage has got an _oplion to choose her
parents or parents-in-law as her family. - Hence, if such an gmployca
declares her .father as dependent . on her, . she 1s. entitled  for
seimburgement, subject to the other conditions. '

I3

. ‘The/inclusion or otherwise in a Ration Card is not a criterion.
. | - \/f’JOV :
Civilian employee working in N.E. Region is-eligible for - Choeoowne
Special Duty:Allowance, only if he is posted from out-

- side the Region and fulfilling the specificd conditions:

D As per Ministry of Finance, Department of Expenditure O.MN.
No. 11 (3)/95-E.1L (B), dated 12-1-1996, payment ol Spccial
- Duty Allowance to {lie employees who belong to. the North
Tasicrn Region has been stopped by this office. But the said
employées have now dpplied for payment of SDA. Would you
please clarify whether Special Duty Allowance is admissible to
the Central Government employces  who have All India
transfer liability and All India common scniority list in the
following situation:— o

-

- (@) A Central Government_employee who belongs to N.E. i
":Region initially posted in the N.E. Region and
. subsequently transferred out of ‘N.E. Region but
~again re-transferred to N.E. Region.

() A Central Government employee who belongs to the
" N.E.-Region initially posted outside the N.E.. Region
. and subsequently transferred to N.E. Region.

Lo

Kalyan Kamal Dey,
: Jr. Accounts Officer,
_All India Radio, CCW (E),
. - Guwahati - 781 003.

7
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September, 2002 . 76 , SywamysnewS

1" .. You may refer to G.I., M.F., 0.M: No. 11 (5)/97-E. 11 (B),

dated 29-5:2002,.(SL. No. 108, of Swamysnews, July, 2002) §hi

' 7'5',3313“‘5@53’&{11'5&5?@Qi.éiﬁ'ﬂﬁﬁ'vféll9}‘!.2}1‘.1093:.1§.35?dm.i§'5.ih1.9fqrﬂg’.‘%cwﬂm
'fg;ﬁﬁ{(’i")'{‘cigg}pgéféd'.ﬁom{giﬁi@idé,tbeireg‘mn"and mot:ig others

! AL d e e By’ A m,'.M?Md'-d'l-'k..mtm:h',N‘r_ﬁ'fh:p'tpy
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Pay on promotion to a post held earlier should not be

less than the pay drawn on earlier occasion:

@ An cmployee who waslrawing a basic pay of Rs. 6,200 in the
scale of Rs. 5,500—175-9,000 with DNI 1-7-1998 was promoted
{o the higher post in the scale of Rs. 8,000—275-13,500 on ad hoc
basis from 13-11-1997. His pay in the promoted post Was
fixcd at Rs. 8,000. He grev his annual increments in

November, 1998, 1999 and 2000. He was reverted to his parent
post on 1.5-2001 and his pay in that post was fixed at

ez S 6,725.ti'xking into account the annual jncrements which he

“would have drawn had he continued in that post. He was also

granted his increment on 1-7-2001 raising his pay to Rs. 6,900.

On 26-11-2001, again he was promotcd to the same higher post
: on regular basis. Ilis pay was (ixcd at Rs. 8,000 in the scale
of Rs. 8,000-13,500 on 26-11-2001 with DRI on 1-11-2002. As
{he post held by liim on carlier occasion was not on regular
_busis, the pay drawn by himon the last occasion was not taken
into account for (ixation of his pay on his re-promotion. .

.

Kindly clarily whether fixation of pay donc"én ijé-promotion
of the employee, i.c., on 26-11-2001 is inorder. . .

.. «..GD. Guilkwad,
Dy. Secretary (Tech.)
.. Central Silk Board,
Chennai - 600 083.

" Fixation of pay on promotion (0 3 post held earlict should not be

~7Z-less than the pay drawn on carlicr occasion even if such post held on
carlier gccasion was on ad hoc basis. - But the period for which the pay
was drawn carlict should not be counted (or increment. Hence, in the
casc referred to by you, fixation of pay on 26-11-2001 should not be
less than the pay drawn in the promoted post on 3.5-2001.

hichl .
W
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SUB: OA NO,30/03 filed by shri, Ranjit

Sutradhar IN CAT, Guwahati

4%
Datej ‘ April’ZOOB.

”

Reference your letter No.3/A-3/Legal/00-54l/467 dt. 26,3.2003,

Under mentioned em

ployees have not paid SDa froa]&7%9—200¢ to

| )’ 10 . m%‘/
Designation

Accountant

SK II
SK II
SK II

SK II

S/incharge

LDC(S)
Mazdoor
Mazdoor
Watchman
Mazdoor
watchmen
Wwatchman
Watchman

“Mazdoor

Mazdoor
Mazdoor
Mazdoor
Cleaner
Watchman
rPeon
watchman

H.K.Dass W/M who ig transferred from CSD Depot

usly paid SDA WEF Jan®2003 to MAR*2003 Bs,1206 /=
The same is being recovered in April®2003 salary

PoNo, 2362 Shrie S.C. Rabha SK III transfer to Port Blair,

till date,
SLoNO, PoNO, ~ Name
1, ?1651  Shri, Biman Dass
2, 2075 shri, P,C, Makkar
3, 2076 shri D,K, Datta
4, 2172 shri, N.C, Kacchar
S« 2191  shri, H.K., Deka
6. 2476 shri. z.RangKuns
7. 2733  shri, B,D, Sharma
8, 4681  Shri, Kagim Ali
9, 14720 shri, I Nath
1o, ?4915 Shri, D°*CeDass
11, :4952 Shri, Lakeshwar Dass
12, \shri. P.C.Dass
13 j5261 Dekhswar Dass
14, 35564 shri, Ganesh Kumar |
15 5657 shri, Ramzan Al{
16, i5665 shri. Paresh Dutrdar
17, 5800 Shri. Kppil Dass
18, 5945 s,P.Neop
19, 6036 Shri, B,C.Nath
20, 6045 Shri. N.C,Rewa
21, 6046 Shri. N.C. Boro
'822 5222 shri. Antnony Tophe
23, 8017 shri.Ranjit Sutradhar LDC(S)
2, ‘PNo 5279 Shri, H
Delhi has been errorno
@ R30402/"' oMi
3,
This is for your 1nformation please,
To, 3
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